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BEFORE THE NATIONAL GREEN TRIBUNAL 

EATERN ZONE BENCH, KOLKATA 

1 Original Application No. 116/2022/EZ 

I HE MATTER OF: 

\ : ' ANTA ROUT & ORS. ...APPLICANT{S) 
,I • / 

~~ _ VERSUS 

;~·-~.: ::~Y S.TATE OF ODISHA & ORS. . . . RESPONDENT{S) 

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 

Aditya Go) al, S/o- Dr. Alok Goyal, about 31 years, working as the 

t Collector, Baragarh, having office at PO/Dist-Baragarh, Odisha­

-~28, do hereby solemnly affirm and declare as under: 

I am presently working as the District Collector, Baragarh and as 

su~ I am duly authorized to file this present Affidavit on behalf of 

the Respondents. 

I am well acquainted with the facts and circumstances of the instant 

case which are based on the· records of this office, and am, as such, 

competent to affirm this Affidavit. 

I have read and understood the contents of the present Affidavit. The 

contents thereof are true and no part of it is false and nothing material 

has been concealed there from. 

4. The present Affidavit is being filed only to show the status of the 

Respondents' compliance with the directions passed by this Hon 'ble 

Tribunal in order dated 23.03.2023 in O.A, 11 6/2022/EZ. The present 

ffidavit does not deal with the other contentions raised by the 
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Petitioner in O.A. 116/2022/EZ. The answering Respondent reserves 

it right to filed a detailed affidavit on merit, if this Hon'ble Tribunal 

so deems fit and necessary. 

BRIEF BACKGROUND 

5. By way of O.A. 116/2022/EZ filed m this Hon 'ble Tribunal the 

Applicants challenged the use of Bargarh Municipality Plot Nos. 

8355 and 8357, Khata No. 26, and Plot No. 8360, Ac. 1.56 Decimal 

in \Vard No. 15 as a dumpsite on the ground that the same is located 

close to human habitation which is causing air, water and soil 

pollution. 

6. The said O.A. was disposed of by this Hon'ble Tribunal vide order 

dated 23.03.2023 with the following directions: 

"26. We, therefore, dispose of this Original Application with 
the following directions: -
(i) The amount of Rs.1,84,42,800/ - (Rupees One crore 

eighty-four lakh forty-two thousand eight hundred 
only) shall be deposited by the State Government in 
an ESCROW account to be utilized for the 
remediation measures for treatment of the legacy 
waste as well Bio-mining and all other remedial 
measures as may be required for Bargarh 

Municipality. 
(ii} The Municipality has itself proposed setting up of 

five Sewage Treatment Plants (STPs) of 125 KLD at 
five different locations inside the municipality, we, 
therefore, direct the said STPs to be installed and 
made operational by 31.12.2023. 

(iii} So far as treatment of legacy waste is concerned, we 
direct the Bargarh M11nicipalily to ensure complete 
treatment of legacy waste through Bio-mining/Micro 
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Composting Centers/ Material Recove,y Facilities 
by 31.12.2023. 

(iv) The lm11ection Report shows that waste is being 
tramported at present to a common waste disposal 
facility located at Amasranga, Sundargarh. We 
direct that the said dumpsile shall comply with the 
directions required in the siting criteria for such 
dwnpsite as per Schedule I of the Solid Waste 
Management Rules, 2016. The dumpsite shall be 
provided with a surrounding boundary wall as per 
rules. 

27. We further direct that till complete remediation of the 
legacy waste at the present dumpsite of 51,476 MT is 
achieved the present dumpsite shall be secured by a 
boundary wall construction of which will be completed 
within a period of two months. 

28. Legacy waste dumpsites have resulted in huge damage to 
the environment and population in the vicinity of such 
dumpsites who have suffered in safety, health and 
comfort. For compensating them for such damage, one 
third of land occupied by legacy dump sites (on 
reclamation) needs to be reserved for dense forest and in 
the process of afforestation, Campa Funds can be utilized 
in accordance with the provisions of Compensatory 
Afforestation Fund Management and Planning Authority 
Act, 2016 (CAMPA Act)." 

7. The present affidavit is being filed pursuant to the order dated 

19.03.2025 passed by the Hon'ble National Green Tribunal Eastern 

Zone Bench, Kolkata whereby Respondents were directed to file a 

affidavit bringing the status of their compliance with order dated 

03.2023 passed by this Hon'ble Tribunal in O.A. 116/2022/EZ. 
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A. 

1. 

11. 

111. 

SUBMISSIONS 

RE: Direction at Paragra1>h 26 of the Order dated 23.03.2023 

As per the kind direction passed by this Hon'ble Tribunal m 

paragraph 26(i) of order dated 23 .03.2023 in O.A. No. 116/2022/EZ, 

an amount of Rs.1,84,42,800/- (Rupees One Crore Eighty-Four Lakh 

Forty-Two Thousand Eight Hundred Only) was to be deposited by the 

State Government in an ESCROW account, earmarked for 

undertaking remedial measures for the treatment of legacy waste, 

including bio-mining and any other necessary remedial activities 

within the jurisdiction of Bargarh Municipality. 

In this context, the Answering Respondent submits that, out of the 

above said amount, Rs.1,21,99,000/- (Rupees One Crore Twenty-One 

Lakh Ninety-Nine· Thousand Only) has been received vide Letter 

Nos. 21824, 21830 & 21836 dated 23.10.2024 and Letter Nos. 27921, 

27936 & 27942 dated.24.12.2024 issued by the Housing and Urban 

Development Department, Bhubaneswar, Odisha. A copy of the 

letters dated 23.10.2024 and 24.12.2024 are annexed herewith and 

marked as Annexure-A. 

It is further submitted that in this connection, the bio-mining process 

is currently ongoing in the land bearing Plot Nos. 8355 & 8357 of 

hata No.26 in Mouza-Bargarh under Bargarh Tehsil with an extent 

total area of Ac.1.56 dee;. 

__________ :,__ __ ,__ __ ..:....,.;....t_ - - ------- I 
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1v. As per the latest drone survey conducted by the Hargarh • A'unicipalHy 

on 21.04.2025, the quantity of legncy waste remaining at the 

dumpsite hus been nssessed lo he 4,914.88 MT. The ,kwHcd Drone 

Survey Report for IJnrgarh Dump yard is annexed herewith and 

marked as Anncxurc-B. 

v. The Dargarh Municipality had initially propo!icd the c~tablishmcnt of 

five Sewage Treatment Plants ("ST.l's"), each with a capacity of 125 

KLD, at five different locations within the Bargarh Municipal Arca, 

vi. Accordingly, directions were issued to the Municipality to instafl 

these STPs and make them operational by 31.12.2023. However, due 

to the non-availability of suitable land within the municipal limits, 

and keeping in view the future expansion needs of the town~ a 

detailed site survey was conducted by the Municipality on the basis 

of which it has now been proposed that a single waste water treatment 

plant of a capacity of 12 MLD be constructed on Plot No.878, 

Ac.2.10 dee, Plot No.880, Ac.0.54 dee., Plot No.881, Ac.5.61 dee. 

(Total Ac.8.25 dee.) of Khata No.603 ofMouza-Ruhungia in Tora RI 

Circle under BargarhTehsil. 

vii. This aforementioned single waster water treatment plant has more 

capacity than the five previously proposed STPs in terms of waste 

water treating capacity. In this regard, a proposal has been submitted 

o the Principal Secretary, Housing and Urban Development 
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Dcpartmrnt. Bhubancswnr. dislm vl<lc letter No.6624/(O&M) 

datct.1.0.,.05,_0_5, scckinR npprovnl nml ncccssnry m:tio11. A copy or 

the proposal dntctl 03.05.2025 suhtnillcd to the Princlpnl Secretary, 

Housin~ nnd Urhnn Development I cpnrtmcnt, Uhubn11cswur, Odisha 

vidc kttcr No.6624/(G&ivt) is nmwxcd herewith 1111d murkcd us 

Aun ~x lll"l."-C. 

, m. The answering Respondent nlso submits thnl the Municipal Council 

of Ilnrgnrh docs not directly collect biomcdicnl waste generated by 

the various hospitals. The hcallhcarc lhcililics in Bargnrh district 

utilize the services of the Common Bio-Mcdicnl Waste Treatment 

Fncility (''CBl\1\VTF") located nt Sinlbnhnli, Bolnngir, operated by 

Mis Renewable Envirogic Pvt. Ltd., which was previously dumped at 

Amnsrnngn, Sundnrgn.rh. 

1x. The overall management of biomedical waste generated within the 

Bargarh Municipal nrea hns been observed to be compliant with the 

provisions of the relevant Biomedical Waste Management Rules, 

2016. 

x. The general (non-biomedical) waste generated from the hospitals 

within the Bargnrh Municipal area is collected and managed by the 

Municipal Council of Bargarh as a part of its regular solid waste 

management system. A copy of letter No. 5669/PH-BMWM-01/2023 

• atcd 25.08.2023 issued by the Directorate of Public Health, 
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Department of Health & Family Welfare, Government of Odisha 

along with the Notification dated 24.08.2023 on rates to be charged 

from HCFs by all the CB WTDFs is annexed herewith and marked as 

Annexure-D. 

B. RE: Direction at Paragraph 27 of the Order dated 23.03.2023 

The dumpsite has been secured with a boundary wall of 420 feet long 

and 12 feet height at Ward No.IS, Bargarh Municipality, which helps 

in preventing contamination and protecting the surrounding area. A 

copy of the still images showing the boundary wall at Ward No.IS, 

Bargarh Municipality is annexed herewith and marked as Annexure-

E. 

RE: Direction at Paragraph 28 of the Order dated 23.03.2023 

1. Finally, the answering Respondent submits that in line with the 

directive of this Hon'ble Tribunal that one-third of the area on the 

reclaimed dump site is to be reserved as a dense forest, Bargarh 

Municipal Council has proposed to take afforestation initiative within 

the reclaimed dumpsite area as a means of shouldering responsibility. 

11. In view of the above, a request letter has been sent to the Divisional 

Forest Officer (DFO), Bargarh vide Letter No.2038 dated.03.0S.202S 

by the Executive Officer, Bargarh Municipality, for seeking approval 

nd support for undertaking Compensatory Afforestation Plantation in 

e-third of the reclaimed area, specifically over the land bearing Plot 
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No.8355 & 8357 of Khata No.26, Ac.1.56 dee. in Mouza-Bargarh 

under Bargarh Tahasil by utilizing the CAMPA Funds accordingly. A 

copy of the request letter dated 03.05.2025 issued by the Office of the 

Municipal Council of Bargarh is annexed herewith and marked as 

Anncxurc-F. 

VERIFICATION 

Verified at _e,=~_,{'q_,.01--tl_,<h __ on this ~atl day of May 2025 that the 

contents of the above Affidavit are true and correct to the best of my 

knowledge derived from official records, no part of it is false and 

nothing material has been concealed therein. The Annexures to the 

1davit are true copes of their respective originals. 
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... GOVERNMENT OF ODISHA 

HOUSING AND URBAN DEVELOPMENT DEPARTMENT 

~n No. 202465146993 / Sanction Oate·23/1 Dr.1024 

F te No HUO-SANT-SCH-0034-2019 

lssue No ,2 .i$JA W · a;. 10,2.0.:!4 
To 

The Accountont Genonl~A & E). 
OdlSha Bhubancswar 

S./Mad.am 
1 am do•octeo 10 convey 1,c -.on/ roteow o! Grant➔-.i!., favour o1 

1 ANANOAPVR MUNICIPALITY 

2 ANGUL MUNICIPAUTY 

3 BALANGlfl MUNICJPAl rrv 

t BAtASORC MUNICIPI\UTY 

S BAHBIL MUNICIPALITY 

6 BARAGARH MUNICIPALITY 

7 BARIPAOA ""'-JNICIPAI ITY 

8 BASUOEVl'VR MUNICIPALITY 

9 BEI.PAHAR MUNICIPAl.lTY 

10 BHAORA< MUNICIPALITY 

1• BHAWANIPATNAMUNICIPAUTY 

12 8IRAMITRAPUR MUNICIPALITY 

13 BRAJARAJNAGAR MUNICIPAi.iTV 

14 VYASANAGAR MUNICIPALITY JAJP\JR ROAi) 

15 CHOUOWAR MUNICIPALITY 

16 OEOGARH MUN,CI° AUTY 

17 OHF.NKANAL MUNICIPAllTY 

t8 GUNUPUR MUNICIPAJ.ITY 

19 I1INJILICUT MUNICIPALITY 

20 JAGATSIN(ll1PUR MUNICIPALITY 

2 t JIIJ?\JR MUNICIPALITY 

22 JAi ESWAR MUNICI?AUTY 

23. JA TNI M~ICtl'ALITY 

24 JEYPORE MUNICIPALITY 

25 .HA~SUGUOA t.'\JNICIPALITY 

. -
Gore<aieo By B,,warl PNMy 23/10/2024 5 10 PM 

Rs 1544000/· (Rupees Finccn Lekh Forty Four 
Thousand Only ) 
Rs.1538500/- (Rupees Fil\een l al<h Thirty E,ghl 
Thouund F,.. Hundred Only.) 
Rs 29800001- (Rupees Twenty Nine ~ Eighly 
Thous.and Only,) 
Rs 1538500/ (Rupees Fifteen lal<h Ttwty E,gt,I 
Thousand Frve HunClr&d Only) 
Rs 1538SOOI- (RuPffS Fifteen lakh n.ty C9nI 
Thou ... nd Fivo Hundred Only.) 
Rs 2510000I· (RuPffS T""'"ly Frve Lal<h N.,eieen 
Thousand Only,) 
Rs 1538500/, (Rupees Filtce<'I Lakh Thltty Eight 
Thousnnd Fwo Hundred Only.) 
Rs l53a500/ (Rupees Frlteen lokh Thirty E,ghl 
Thol.sand F""' Hundred OrJy.) 
Rs. 1538500/· (Rupoos F,tteen L&kh Thirty Elglll 
Tnousand Flvo Hundted Only ) 
Rs.8376000/· (Rupees E,gniy Thrco uokh Seventy 
Si• Thousand 01\Jy) 
Rs,7653000/- (Rupees S<>veniy $IX lakh Fifty Three 
Tho•Jsand Only.) 
Rs.~~7000/· (RllPffS Fo..r lakh Fetty SevCl'I 
Thousand Only.) 
Rs 15311S001- (Rupees F~ Lakh Thlt\y lJghl 
Thou,ond Five tlundrod Only ) 
Rs 1538500/ (Rupees F11toon u,kh Tlwly EJgt,1 
Thousand Flvo Hundred Only.) 
Ra.1S38500/ (Rupees F,ne.... lakh Tlluty Eight 
Thousand F""' Hundrod Only) 
Rs.42000/- (Rupees Forty Two Thousand Only.) 

RI , 538500/- (Rupees Fdloon Lokh Thirty Fig/ti 
Th-~ F,ve Hundred Only ) 
Rs, 1580001- (Rupoos Ono Lakh Fr'ly E,ghl Thousand 
Only.) 
Rs, 1538500/- (RVpffl Fifteen Ulkh Th,rty C,gh: 
Tnousand Ave Hundrod Only.) 
Rs 1538500/· (Rupees F,floe,t Lakh Thrty Elglll 
Thousand Flvo Hl>ndrod Only,) 
RI 1536500/· (Rupeu F1'\ocn Lalin lhrty E,gt,t 
l 1tousand F,vo Hundred On:y ) 
Ro 1538SOO, (Rupees F1lleen I.Un Thirty C,ghl 
1 housand F,vo HuncJred Only.) 
Rs 1538500/· (RUl>CI0S Fifteen Lakh Tn,,,y Eight 
rhovsano Five Hundred ~ 1 
Ra,43110:lOl- (Rupees Forty Three I.0kh l:loven 
Thousana Only .) . 
Ra,25125000/ (RupoeSfwifJ - - - -~ --

. . . ... ; I 

!bl- • ··~ ·- ' 
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Annexure 10 Schedule-I 

1. Saclion Ordor No. 202465146993 Dale NA wilh l'ile NO, HUD-SANT-SCfl-0034-2019 

2. SI ol GIA register mafnlaned by the Sanc1lcn AuthOnty / Counlor Signing Au1h,mly 

I, Name of the Grantee : GOHUDULBMPL0C04 BARAGARrl MUNICIPALITY 

2 Category ol G1an1ce : Urban Local Bodlos(Category)• MUNICIPALITIES(Sub-category) 

3. Purl)OS0 ol CM Grant ; SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN) IN FAVOUR OF 
MUNICIPALITIES FOR FY 2024-25 
• Whether conditional /uncondlllonal UncondlliOnal II conditional spc'Cify conditions· 

5. Amoun\ sanctioned In cas.n : 

6 Amount sanctioned ,n kind (Specify"' value and ,n quanut.ative terms) 

7. Wnether Recurring/ Non-Recurring : Non-Recu1ring 

fh. 2519000 

i~S. 0 

8. Break-up ol lhe G(anHn-aid (drowl is to be made seP<)racely for salary, Non-salary (Others) and creation ol Capital Assol) 

Salary Non-Salary(OChcrs) For croaC!on or CapMI Toca\ 

2519000 2519000 

9 TTmo limit ,s 31/03/2025 for ulmwrton of GIA now s.inclionod:-

10. WheChor G,anl-in.,,,,d Register maintained by the Counferslr;n,ng officer/ Drawing & Disbursing Officer No 

1 l. Designation of lhe Countersigning Officer 
12.Dcsignallon or lhe drawing end disbursomanl officer. OLSHUD001 • UNDER SECRE.TARY TO GOVERNMENT 
HOUSING & URBAN DEVELOPMENT DEPARTMENT. BHUBi'INESWAR 
13. Name of1he Treasury/ Spec,~I Tr~sury/ Sub-Tri,asury In 1892 • Bhul>anoswar Special Treasury No II Ot I\ 
wh,ch GIA bill ls 10 be presented for drawl; Campus 

14. Detailed Head of Accounts undor which Expenditure is lo be booked. 

Grants 
No. 

Major 
Head 

Sub-Mafor 
Head 

Mmor 
Head 

Sub 
Head 

Obiocl NPISPICP (Secior)State/0 horg Normalt 
Heacl /CSP sVNono Votod TASP/SCSP 

13 2217 05 192 2132 • 1091 008 sss District Soctor Voteo NORMAL 

15. Cumulalrvo amount of Grant-In-aid avallablo with the Grantee Institution /or e~pend,turc during !he Year. 

t. Opening bRlanco of the un-t-r,onl balaneo as or.i 151 d~ of Apnl of lt-o yeat 

II. Fvnd so far sanc1ionedf roleas.ed duong tno year. 

Ill Fund now $3nct,oned in this yaar 
IV. Tolal fulld ova-i!oble with 1he Grantee ducing lhe -currenl financial yec1r (1 -- n • 111) 

16. Expend1tu1e so far incurred dunng IM year up to 

17. Balance available fo, expen<fllure dunng tho yoar {1S(lv}-1BJ 

,s. Wha-i.hef\J,C. ls required to he furnished 

19_ UtilisaUon Certificate rumlshed so ro, during the year undor Report (1•ii+m} 

I For lhe yoar (1'2} 

II. For lhe year (1-1) 

Rs 

Rs. 

Hs. 
Rs 

Rs. 

Rs. 

C 
0 

2519000 

2519000 

0 
2519000 

Requ,rcd 

litJ 
0 
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..... 
111 For lhe year 1, If any. (year under report ot curienl financial year) 

20. Balonco U.C. pending 

Rs. 

a. /l.s on 1st April of the year I (year under report crwrrenl financial year) 

b.Balance U.C. pending so fat as on dale al sanction[20(a)-19(11l)L. _ ___ _ 

R~ . 

Rs. 

2.1 Whether audited st.at0mcnt of expenditure is ,eqvired to be furnished, if so ind:c:Jte the dotat1s. No 

22. Otner Con<Jllion & Stipulation, 

I. V•lhelher ll'le Granl-ln-aJd ,s subjecf lo aud1Vtest check by the Ar;countanl General. 

II Assets creat.e~ should nol, w,thoul prior sanciion ol Govcmmcn1 bo disposed oC 
encumbered or ulitfzed fc< the purpose other l,han for which Gran1•tn-aid arc san-clioned. 

Ill The ad1ievemen1 cum performance repott Shook!-be fumlshed in annexlure VII to 
F0.0.M. No-FIN-COO-Rule.0006/-2014.F/2124 l .dl 17~7-2014 alo<ng w11h the UC. 

IV. The grantee 1ns11lu1Jon ano the Sanctioning Aull'lority should "'i'•nta,n Asset Register l11 
the fo,mat. 

D 

D 

23. Name and Designation of Sanchontng Aulhorily; Principal Secretary lo G-OVL, Housing anrl Urban Devclopmcnl 
Depa11mcn1 

Signature 

Name 

Daslgnat1on or Iha Sancllon Issuing Authority 

0 

0 

0 

No 
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GOVERNMENT OF ODISH/\ 

HOUSING AND URBAN DEVELOPMENT DEPARTMENT 

Sanction No. 202465147065 / Sanction Date:23/10/2024 

File No HUD-SANT-SCM-0034-2019 

Issue No, .J..1 'is 30 Dt~ • ~?, • tei• 20.'.U./ 

l'o. 
The Accountant Gcneral(A & E), 
Od,she, Bnubaneswar. 

Sir/Madam, 
I am <1lreclco to convoy ll'lc sanct.on I relea~e ol Grani-in,e!d in favour ol 

1. ANANOAPUR M\JNICIPA!.ITY 

2. ANGUL MUNICIPALITY 

3. BALANGIR MUNICIPALITY 

4 , BALASORE MUNICIPALITY 

5 BAR8IL MUNICIPALITY 

6. 8/\RAGARH MUNICIPALffY 

7 13AHIPAOA MUNrCIPALJTY 

6. SASUOEVPUR MUNICIPALITY 

9 BELPAHAR MUNICIPALITY 

10 BHAORAK MUNICIPALI TY 

11 BHAWANIPATNA MUNICIPALI TY 

12. BIRAMITRAPUR MUNICIPALITY 

13 BR.AJARAJNAGAR MUNICIPALITY 

14 VYASANAGAR MUNICIPALITY JAJPUR ROAD 

15 CHOUOWAR MUNICIPALITY 

16, OEOGARH MUNICIPALITY 

17 OHENKANAL MUNICIPALITY 

18 GUNUPUR MUNICIPALITY 

19 HINJILICUT MUNICIPALITY 

20 JAGATSINGHPUR MUNICIPALITY 

21 JAJPUR MUNICIPALITY 

Z2 JI\LESWAR MUNICIPALITY 

23 JATNI MUNICIPALITY 

24 JEYPORE MUNICIPALITY 

25 JHARSUGUDA MUNICIPAUTY 

Generated By. Bfswajil Pn.isty 23/t0/2024 5.06 PM 

Rs.437900/· (Rupees Four LDkh Thirty Seven 
Tl\ousand Nino rlundrod Only.) 
Rs.435850/- (Rupees Four lakh Thirty Five 
Thousand E19hl Hunarcd Filly Only.) 
Rs.8450001- (Rupoos Eight LBkn Forty F111e 
ThousMd Only.) 
Rs,435850/- {R"pces Four Lakh Thirty Flve 
TM usa~<I Eight Hundred Fi~y Only.) 
R$.'♦35850/· (Rupeos F01.1r Lakh Thirty P.ve 
Thousand Eighl Hundred A fly Only,) 
R~. 7M0OO/- (Rupees Saven l akh Fourtoen 
Thousar>r1 Only ) 
Rs.•35850/· (Rupees Four Lakh Thirty Five 
Thousand Elght Hundred FiflY Only,) 
RsA35650I- (l<upoos Four Lakh Thirty Five 
Thousana Eight Hundred Afly Only.) 
Rs.<3585-0/· (RUp<)CS Four Ulkh Thirty Five 
Thousana Eighl Hundroo FIiiy Onty.) 
Rs.2373000/- !Rupees Twenty Three Lakh Seventy 
lluee Thousand Only,) 
Rs.21680001- (Rupees Twenty One lakn S1xly E,ght 
Tl>Ousand Only. ) 
Rs.126000/· (Rupe~s One Lakh Twcnfy Sox 
Tho~saod Only.) 
Rs 435850/- (Rupoes Four I akh Th,r1y Five 
Thousand Eight Hvndrnd filty Only.) 
Rs.~35850/- (Rupoos Four lak'1 Thirty F,ve 
Thous;md 6ghl Hundred Filly Only.) 
Rs 4358501· (Rupees Four Lakh Tnlrty Five 
Thousand Eigh< Hundred Fifty Only.) 
Rs.12000/- (Rupees Twelve Thousand Only,) 

Rs.435850/-(Rupees Four Lak~ Thirty Five 
Tho11sar>d f.iglll Hundrod Fttty Only.) 
Rs.45000/· (R\li;-OOS Forty Five Thoustlt\d Only,) 

Rs.4358S0I· {Rupees fO<Jr l.al<.h Thirty Five 
Thousa" <I Eighl Hundred Filly Only.) 
Rs 435850/- (Rupees Four Lakh Thirty FJve 
Tt1ousano eight Hundred Firfy Only.) 
RsA35ij5Q/. (Rupocs Four l akh Th,rty Five 
Thousano Eighl Hundred Fifty Only,) 
~A35850/- (Rupees Four LDkh Thirty Fwe 
Thousand Eighl Hun<fred F11ty Only.} 
R• .•35850/· (Rupees Four Lokh Th1rty F1vo 
T"hou"3no Eight Hundred Fifty Only,) 
Rs. ,.2l2000/· (Rupees Tw<,lve Lakh Twenty 1 WO 
Thousa110-0nly,) 
Rs,7119()00/- (Rupees S'l~T'l~@l'eL !ifeteen 
Thour:;and Only ) 

- - . ~ }~"' ~;p·an 
lteas3ft. ~~'"" 
- • I 
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Annexure lo Schedule-I 

I. Sact,on Order NO. 2024651•7065 Oalo NA w,fh Filo No. HUD-SANT-SCH-003-1-2019 

2. SI. or GIA rngistcr mail\lanoo by lhe Sanction Authority I Coonter Sign,ng AUtliotity 

1. Name or tho Grariteo GOHUDULBMPLOOOd BARAGARH MUNICIPALITY 

2. Category of Grante& : Urban Local Bodies(Catcgory)- MUNICIPALITIES(Sub-category) 

3. Purpose ol lho Grant , SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN) IN FAVOUR OF 
MUNICIPALITIES FOR FY 2024-25 
4. Whether condilional /uncondllional. Uncondit10nal If conditiooal sp~ly condit,on$: 

5. Amount sanclloned In cash Rs. 714000 

6. Amount sanctioned in kind (S;,ecrfy in value arid In quantitative terms) 
' 7. Whether Recurring/ Non-Recurring: Non,R'ecurring • 

Rs 0 

8. Brook-up of the Grenl-in-aid (drawl Is 10 be made separately for salary. Non-salary (Otho!S) and creation of Cap,1a1 Asset) 

Salary Non-sarary(Otn•rs) For creation or Capital Total 

714000 714000 

9. Tlme llmll is 31/03/2025 for ullllzalion ol GIA now sanc1,oned:• 

10. Whether Grant-in-aid Registc, ma,ntained by lhc Counterstgnlng olfioor/ Drawing & Disbursing Officer No 

, 1. Designallon of the Countersigning Officer , 

12.0esignabon of the drawlng arid dlsbursement o!ru:cr. O~SHUD001 • UNDER SECRETARY TO GOVERNMEN'T. 
HOUSING & URBAN DEVELOPMENT DEPARTMENT, BHUBANESWAR 
13. Name of th!> Treasury/ Spoc.ial Treasury/ Sub-Treasury In 1892 • Bhul>anesw1.11 Special Treasury No II OLA 
which GIA bill is to be presented 10< drawl. Campus 

14. Octaile<l Hca<l of Accounts under wh,cn Expenditure ,s to bO'bookod. 

Grants Masar Sub-Major Minor Sub Oolailed Objoot NP/SP/CP Scctor~StateJDi .,h•rgod 

No. Hoed Head Hom:! Head Head Head /CSP s1/Nonn Voted 

13 2217 05 789 2132 4 1091 908 sss Oistnct Sector Voled 

15, Cumulative amount or Grant•in-aio availablo with lhe Grantee lnstilutJon for oxpendiluro during lhO Year, 

I. Opening balance of lhe unspent bala:nco as on 1st day of April of 11\.e year. 

II. F'und so far sanctioned! rolaasod during lhe year. 

111. Fund now sanctioned in ltHs year 

IV. Total fund available with me Grantee during lh-0 current finenc,al voar (1 + 11 • 111) 

16. E,ponditure so far incurred during lhe year up to 

17. Balance avarlable for expendllura during ;he rear (15(Iv)-16} 

18. Whether U.C. ls requirnd to oo furnished 

19. UUlisalion Certirteate furnished $0 far dunng u,e yaa1 under Report (i+ri+-iii} 

I. For the year (l-2) 

11. For lhc year (1-1) 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Normal/ 
TASP/SCSP 

SCSP 

0 

0 

7140QIJ 

714000 

0 

714000 

Required 
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Ill. For tho year 1. if any, (year undnr reporl or currenl financial year) 

20. Boloncc U.C. pendln9. 

Rs. 

a. As or, 1sl April of lhe year 1 (year under report or current financial year) 

b.Balance U.C. pending so far as on date of sanctJonf20(e}-t9(1 ll)J_ 

Rs. 

Rs. 

21 Wh1!ther audited statement of expencfituro is reQUlrod 10 be turn,s11ed. ,r so 1ndica1e t/'lc doto,1s. No 

22. Other Condition & SUpulallon. 

I. Whether !ha Grant•m-aid 1s subjeot 10 audiVJost chock by-lho Accountant General. 

II Asse!s created should not. without prior sancticn of Govemmenl b-0 .disposed oi 
encumbere<I or utillud for the purpose other lhan for which Grant-in-std aro sanctioned 

Ill. The ochlovemenl cum perfom,ance 1epon should bo furnished In anno,ture VII to 
FD.O.M. No-FfN-COO-f<ulo-0006/•2014.f/212Ai.dL 17--07-201 4 along w1!11 the UC. 

tV. The graAioo institution and Ille Sanctioning Authority &hould maintain Asset Regist~r In 
tho ro,mat 

D 

D 

23. Nome and Oesignolion of Sanction,ng Aulhorily: Principal Secrelary 10 Govt. Hous,ng and Urilan Development 
Department 

Signature 

Nome 

DeslgnaUon or t110 Sanction lssu,ng Authority 

0 

0 

0 

No 
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GOVERNMENT OF ODISHA 

HOUSING AND URBAN DEVELOPMENT DEPARTMENT 

Sanction No. 202465147077 I Sanction Dale:2.3/10/2024 

FOc No. HUD-SANT·SCH-0034-2019 

Issue No. d 1~ b b D:\d· .:C'? • 10 • 2-0~4 
To, 

Tho Accountant Genoml(A & E). 
Odlsha, l!hubaneswar. 

Sir/Madam, ,- - <-·-·- -··; I 
I am directed to convey the sancilon / releasa or Grant~n..aid in favour or 

1. ANANDAPUR MUNICIPALITY 1 j :~. Rf$92100/· (Rupees FivoLakh Ninety Two 
, • .,,.. •• nio~sand One Hundred Only.) 

2. ANGUL MUNICIPALITY 

3. BALANGIR MVNJCIPALITY 

4. BALASORE MUNICIPALITY 

5. BARBIL MUNICIPALITY 

6, BARAGARH MUNICIPALITY 

7. BARIPADA MUNICIPALITY 

8. BASUDEVPUR MUNICIPALITY 

9. BELPAHAR MUNICIPALITY 

10. BHADRAK MUNJCIPALITY 

·:>;' ii" • Rs.$89650/· (Rupees Flvo Lakh Elghly Nine 
I I {-;:-_ _,- ·, l'h\:,Lsand Six Hundred Fifty Only.) 

"' ':~ .~43000/- (Rupees Ele•,en Lakh Forty Three 

I 'Pf> sand Only.) 
1 • .•· .. f.+ ~ - 9650/· (Rupees Five Lokh Eighty Nino 
, i....:.... ., "' . . . _,. ,. , Tlio sand Six Hundred rdly Only.) 
i - -Ri 9650/· (Rupees Five Lakh E',ghly Nine 

Thousand Six Hundred Fifty Only.) 
Rs.966000/- (Rupees Nine Lakh Sixty Six Thousand 
Only.) 
Rs.569650/- (Rupees Five Lakh Eighty Nine 
Thousand Si~ Hundred Fifty Only.) 
Rs.569650/- (Rupees Five Lakh Eighty Nine 
Thousand Six Hundred Fifty Only.) 

-··-·- ·-··· . Rs.589650! · (Rupees Five Lakh Eighty Nine 
-. :: 1ho<i,and Six Hundred Filly Or1ly.) 

11. BH/\WANIPATNA MUNICIPALITY : I . , , 

Rs.32110001- (Rupees Thirty Two Lakh Eleven 
ThdJsand Only.) 

•Rs.293'1000/· (Rupees Twenty Nine Lakh Thirty Four 
,Thousand Only.) 

'~;;1Js:~~6r\~'.tees One Lakh Seventy One 12. BIRAMITRAPUR MUNICIPALITY ; I 
13. BRAJARAJNAGAR MUNICIPALITY I 

. 
,,;J'i . 

• {'- ,.:;n__ 
...... _ ~,· Rs.t89650/- (Rupocs Five Lakh Eighty Nine 

Thousand Six Hundred rifly Only.) 
1<. VYASANAGAR MUNICIPALITY JA!lf\J~ ROAD ' Rs.560050/· (Rup·ees Five l.al<h Eighty Nine 

~ .. ·i:-. , .-.: Tl)ousand Six Hundrod Fifty Only.) 
15. CHOUDWAR MUNICIPALITY 

16. OEOGARH MUNICIPALITY 

17. OHENKANAL MUNICIPALITY 

18. GUNUPUR MUNICIPALITY 

19, HINJUCUT MUNICIPALITY 

20. JAGATSINGHPUR MUNICIPALITY 

21 . JAJPUR MUNICIPALITY 

22. JATNI MUNICIPALITY 

23. JEYPORE MUNICIPALITY 

24. JHARSUGUDA MUNICIPALITY 

25. JODA MUNICIPALITY 

Generated By: Blswajil Prusly 

L::===='=' ="'=·· = ·:;'!' .. . .'!~,ii~96501· (Rupcos Five Lakh E',ghly Nino 
·--'fhousand Six Hundred FIiiy Only.) 

Rs.16000/- (Rupoos Slxtoen Thousand Only.) 

Rs.589650/· (Rupees Five Lakh Eighty Nine 
Thousand Six Hundred Fifty Only,) 
Rs.60000/- (Rupees Sll<ty Thousand Only.) 

Rs.5896501· (Rupees F",ve Lakh Elghty Nine 
Thousanrl Six Hundred Ftny Only.) 
Rs.5696501- (Rupees Five Lokll Eighty Nino 
Thousand Six Hundroo Fifty Only.) 
Rs.5896501· (Rupees FlVe Lakh EJghty Nine 
Thousand Six Hundred Fifty Only.) 
Rs.589650/- (Rupe&s Fllle Lakh Elghly Nine 
Thousand Six Hundred Fttty Only.) 
Rs.1653000/- (r<upees Sixteen lakh Fifty Three 
Thousand Only.) 
Rs.9631000/· (Rupees Ninety Six lokh Thirty Ono 
Thousand Only.) 
Rs.569650/· (Rupees Flw Lakh Eighty Nino 

Thousand Six Hundred$ jgmaiile. lid 

23/10/2024 5.07 PM ~~ _, ""-" 
r;;.'~M n1 
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Annexure to Schedule-I 

1. $action Order No, 202465147077 Date NA with File No, HUO-SANT-SCH-0034-2019 

2. Sl, of GIA register malnlaned t,y tho Sanction Authority / Counter Signing Authority 

1. Name of the Grantee : GOHUOULSMPL0004 BARAGARH MUNICIPALITY 

2. Category of Grantee . Urban Local Bodies(Catego<y)- MUNICIPALITIES(Sut>-c:ategory) 

3-. Purpose of lhe Grant : SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN) IN FAVOUR OF 
MUNICIPALITIES FOR FY 2024•25 
4. Whether condiliooal /unconditional. Unccndil/0""~·-lf condi\!Olllll'~y cof1ciltions: 

I . , •• 

I 
5. Amount sanctloned in cash • Rs 96600-0 

t sanctioned in kind (~pecify in value ~nd-ln quandja~terms) ' -6. Amoun 

7. Whalh or Ro curring/ Non-flecurring : Non-~urting ~ ~P, • • '· 
Rs. 0 

W

. ~ -- ~ -
8. Break-up of the Grant-In-aid (drawl Is to be 

1 
!ad~ separateWro1 salary, l#n: . tary (OlhE>rs) and cresUon or Capital Asset) 

i 
Salary Non-Salary(Olhors) For creation of Capital Total 

966000 966000 

9. n me limit ls 31/03/2025 for utilization of GIA now sanclioned:-

10. Whether Grant~n-a.id Register ma1nta1ned by the Countersigning officer/ Dmw,ng & Disbursing Offloer.No 

11. OQ.signaUon of the Countersigning omoor . 

12.0esignation of the drawing en<:! dlsbursemenl officer: OLSl:tUDOOt._._JJN!)E;R SECRET ARY TO GOVERNMENT, 
HOUSING & URBAN DEVELOPMENT DEPARmEJ'IT.'llRO!f/Oil6SW;l'\R. 
13. Name of the Traasury/ Special Tr;,asury/ Sup-Treas11ry in 11192 -Bhubaneswar Special Troasury No II OLA 
whlch GIi\ bill is to bo prosented for drawl: Campu.. 

14. Detalled Head ol Accounts under which Ex~ituro is to ~bOOked. 
[ ' .,. . . 

Grants Major Sub-Mejor Mirior Sub Oclalled Object NP/SP/CP (Sector)State/Oi (;harged Nonna!/ 
No. Head Head Head Head Hoad Head /CSP st/Nono Voted TASP/SCSP 

13 2217 05 796 2132 41091 908 sss Oislrlct Sector Voted TASP 

- - . . 

15. Cumulative amount of Grant-In-aid a11aitable with the Grantee lnslitutlon for expendituro during the Year. 

I. Opening balance of the unspent balan<:e as on 1st day or Aprn oftho yoar. Rs. 0 

II. Fund so far sanctione<l/ released during the yoar. Rs. 0 

Ill. Fund now sanctioned In this year. Rs. 966000 

IV. Total tUnd avalleble wllh the Grantee during tho curronl financial year (I •· Ii ~ ih) Rs, 966000 

16. Expenditure so far Incurred dwlng the year up lo 

17. Balance available ror expenditure dunng the year l 15(iv}-16] 

18. Wholher U.C. is required 10 be fumis~ed 

Rs. 0 

Rs. 
~6000 

Required 

19. Utilisation Certificate furnishe<:! so far during Iha year under Report (i •ii•iMJ 

I. For !he year {t•2) 

II. For the year (t-1) 
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Ill. For the year ~ if any, (yea1 under report or current finaneial year) 

20. Balance U.C. pending: 

a. As on 1st Aprfl or the year t (year under report or cun-ent financial year) 

b.BaIance U.C. pending so rar as on dato of sanction(20(a}-19(lll),,__ ____ _ 

Rs. 

Rs. 

Rs. 

21 . Whether audite<:I S1atement or expenditure ls required to be furnished. if so lndiealo the details. No 

22. Other Condition & Stipulation. 

0 

0 

0 

I. Whelhor the Grant-in-aid is subiecMo,auditllest-Cl19Ck by Iha-Accountant General, No 
I • - ' r < 
I l •• . ' I 

II. Assets created should not. wilhoyl11rt,or sanction of Govemmept bl,~isp<,sed or 
oncumbered or"_ tillzod for the pur~ &•~!lier than ror whlch Greni.tn-hl" arc sanctioned. 
Ill. The achievement cum performa9 t ~ort s~~-..iurntshe1!' In ~rnexture VII to D 
FD.O.M. No-FIN-COD-Rule-00061-~I tff/2124\.~l-.2014 along With the UC. 

I.~ r-~:. I D 
IV. The grantee Institution and lhe S1ncii,>ning Autho,fly should moin)qin Asset Register In 
the format. I 1 

23. Name and De!;lgnalion of Sanctioning Authonty: Principal Secrelary to Govi.. Housing and Urban Development 
Depar1men1 I 

,, 

Signature 

... '., ._ ,Deslgnat,n, of the Sanction lssui09 Authority 

"' ... . . '' ~ 

: 'A;, ·. 
.,,:.:-:~ 

I I 
I I 
I 
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GOVERNMENT OF ODISHA 

HOUSING AND URBAN DEVELOPMENT DEPARTMENT 
~-O •N(l·J-t:1_ Sanction No. 202468690234 / Sanction Date:24112/2024 

Flle No. HUD-SANT-SCH-0034-2019 

Issue No. '.27'.1.2-l Df-eJ -~1 • IQ. ~O.Q}1 

To, 

The Acoountant General(A & EJ, 
Odis ha, 8hubanes,v-dr. 

.._ ... ·••- -----:.,-.,..-------~-
,-- ... • ., ·.1;,...,_- •. 

S• '" "~ I ! . ., • . , • 1r,fvwvum, ! ••• . .t•-- •::, • •. i 

I am dlre<:10d to convey the sanction I rolsas1 ol.Grnnt,ln•ald In favour of:; -~ 

1. ANANDAPUR MUNICIPALITY 1, • :. ~! - ~ ~ . 0000000/- (Rupees One Croro Only.) 

2. ANGUL MUNICIPALITY ! ! ,~ _. '/,;>jf,"-. ~ ;: . 000000/· (Rupees Thirty Lakh Only.) 

·3, BALANGIR MUNICIPALln' , ! •t .._"-f !/.' . 20000001· (Rupees One Crora Twonly Lakh 

•• 0 Ira) 
4. BALASORE MUNICIPALITY 

5. 8AR81L MUNICIPALITY 

6. BARAGARH MUNICIPAlllY 

7. BARIPADA MUNICIPALITY 

8. BASUDEVPUR MUNICIPALITY 

9. BELPAHAR MUNICIPALITY 

10, BHADRAK MUNICIPALITY 

~ . 00000/- (Rupees Thirty Lakh Only.) 

ti~- .·-.,- . •. Rs. 0000000/- (Rupees Ono Crore Only.) 

'=·"''' ·~0000001. (Rupees Thirty Lal<h Only.) 

Rs.3000000/- (Rupees Thirty Lakh Only.) 

Rs.3000000/- (Rupees Thirty lakh Only.) 

Rs.3000000/- (Rupees Thirty Lakh Only.) 

Rs.16000000/- (Rupees One Crore S-txty Lakh Only.) 

11. BHAWANIPATNA MUNICIPALITY Rs.3000000/- (Rupees Thirty Lakh Only.) 

12. BIRAMITR/\PUR MUNICIPALITY r . . . ~3?00000/- (Rupees Thinly Lakh Only,) 

13. 6RAJARAJNAGAR MUNICIPALITY F. ··r~,..;;.. :;;.'.} -~;'"''' ~poooooo,-(Rupees Onn c,;,,.. Only.) 

14. VYASANAGAR MUNICIPALITY Jll r1:1~ ROAD :;.R_!/f!OOOOO/- (Rupees Thirty Lakh Only,) 
15. CHOUDWAR MUNICIPALITY ·:. ,t. ,~i 000000/- (Rupees One Cr0<e Only.) 

16, DEOGARH MUNICIPALITY • .·,'-~.ii.'. ,~s 000000/- (Rupees Ono Crore Twenty takll I • '>Hf" ~ • ~ 
I ,f•- .. ;'P!ilY ) 

i 7. DHENKANAL MUNICIPALITY • - ., • ,.,,; ?Rsf pooooo,. (Rupees Nlnely Lakh Only.) 

18. GUNUPUR MUNICIPALITY , 1 RsMOOOOO/· (Rupees Thirty Lakh Only.) 

19. JAGATSINGHPUR MUNICIPALIT'rl I ,, . . . ,, , ,~'"' ~~poooooo,. (Rupoes One Crore Only.) 
20. J/\LESWAR MUNICIPALITY .. • • ., 1 > ' " ;:r•~R~pOOOOOO/· (Rupees One Crore Only.) 

21 . JATNI MUNICIPALITY Rs.10000000/· (Rupees One Crom Only.) 

22. JEYPOmc MUNICIPALITY 

2:3, JHARSUGUDA MUNICIPALITY 

24. KENDRAPARA MUNICIPALITY 

25. KHURDA MUNICIPALITY 

26. KORAPUT MUNICIPALllY 

27. MALKANGIRI MUNICIPALITY 

28. NA8ARANGPUR MUNICIPALITY 
29. NOTIFIED AREA COUNCIL NAYAGARH 

30. PARADEEP MUNICIPALITY 
31 . PARALAKHEMUNDI MUNICIPALITY 

32. PATTAMUND/\l MUNICIPALITY 

Generated By: Biswajit Prusly 24/12/207.4 4.58 PM 

Rs.16000000/· (Rupees One Crore Sixty Lakll Only.) 

Rs.12000000/· (Rupees One c ,ore Twenty Lakh 
Only.) 
Rs.3000000/· (Rupees Thirty Lakh Only.) 

Rs.3000000/• (Rupees Thirty L3kh Only.) 

Rs.16000000/- (Rupee,< One Crore Sixty Lakh Only.) 

Rs.10000000/- (Rupees One Crore Only.) 

Rs.3000000/- (Rupees Thirty Lakll Only.) 
Rs.10000000/· (Rupees One C,ore Only.) 

Rs.100000001· (Rupees One Crore Only.) 
Rs.16000000/· (Rupees One Crore Sixty Lath Only.) 
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Annexure lo Schedule-I 

1. Sactfon Order No. 202468690234 Date NA with Fila No. HUO-SANT-SCH-0034-2019 

2. SI. of GIA register mainlaned by lhe Sanction AuU,ortty I Counter Signirlg Authority 

1. Name or tho Gmntee : GOHUDULBMPL0004 BARAGARH MUNICIPALllY 
2. Category of Gmnleo : Urban Local Boi:ties(C81egory)- MUNICIPALITIES(Sub-category) 

3. Purposo of the Gran!: SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN) OUT OF 
SUPPLEMENTARY BUDGET PROVISION IN FAVOUR OF MUNICIPALITIES FOR FY 2024-25 
4. Whether conditional /unconditional Uncoir.~e)---.l_t~~~~fy•~• Uons: 

I '+-'l;o , •• ,~1 .. ,, ... kl•,1;, L 

5. Amounl sanctioned in cash : I~ . ~ t .: Rs. 3000000 

6. Amount sanctioned In kind (Specify in value p,iii.in quan)ilatwe tom,s) t '· l~s. 0 
7. Whether Recurring/ Non-Recurring . Non-Re/:urting } .xJf!. : • -

I .1- 4 • r "":,.• ..r , . .,. 
8. Break-up of the Grant-in-aid (drawl 1s 10 be made saparalclyfor salary, r{ory,,s. lary (Others) and creation of Capital Asset) 

. ··-l 
I , I 

Salary Non-SalaryiOIh81S) For creation of Cap~al Total 

3000000 3000000 

9. Time lfmil Is null for ullllzatlon or GIA now sanctioned:• 

10. Wholher Grant-in-aid Register malnlalned by the Countersigning olf,cer/ Drawing & DlsbursJng Officer.No 

l 1. Designation or tho Countersigning Officer • 

12.Deslgnallon of the drawing and disb11rseme,~fficei:;.Oi..SMUl.l001.J.INOEQ.SECRETARY TO GOVERNMENT, 
HOUSING & URBAN DEVELOPMENT DEPA~f~~f.lOBAAE$\V.l(~ ' 
13. Name of the Treasury/ Special Troasury/ SJ.I 'Trea~i}',y-'li,<•l,r.11 ' l!fffl- Bh~ ~Meswnr Special Treasury No II OLA 
which GIA bill is lo be presented for drawl: ' • Camp~ :· I j 

I ,;; i • 14. Detailed Head of Accounts under which Expenditure Is to. biibQoked. ;. ; 
1 
I 

,rt :-.. I . ti!.,.., • -· Grants Major Sub-Major Minor Sub Detailed Object NP/SP/CP Sector)State/0I Charge( 
No. Head Head Mead rlead Head Head /CSP st/None Voled 

13 2217 05 192 2132 41091 908 ss:s District Sedor Voted 

-- ' . 

15. Cumulative amount of Grant-irHlio avaHablo with tho Grantee Institution fo.r expenditure during the Year. 

I. Opening ba!anoe orthe unspent balanca as on 1st day or April of !he year. 
II. Fund so far sanctlooed/ relea.sed during tile year. 

Ill. Fund now sanctioned in this year, 

IV. Total fund availablo with lhe Grantee durin_g the current ftnanclal year (i + ii+ iii) 

16. Eitpendlture so far incurrod during lho year up to 

17. Balance avaUablo!or expenditure during the year f15(1v)-16] 
18. Whether U.C. Is required lo be lumishod 

19. Utilfsafion Certificate furnished so far dunng the year under Report (i+ii+lii) 
t, For the year (t-2) 

ti. For the year (t-1) 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

NonnaV 
TASP/SCSP 

NORMAL 

0 

0 

3000000 

3000000 

0 

3000000 
Required 
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Ill. For the year t. If any, (year under report or current financiaf yeat) 

20. Balana, U.C. pending: 

o. As on 1st April of Iha year t (year under report or current financial year) 

b.Balance U.C. ponding so far as on date or sanc«on[20(a)-l9(1ll),,_ _ ___ _ 

Rs. 

Rs. 

Rs. 

21. WhoU,er audlled statement of expcndilure is required to be fumfshe<!, ,r so indicate the details. No 

22. Other Condition & SUpulatfon. 

I. Whether tho Gr.int•ln-aid Is subjO~ f:?'.ll\lPl(llDs'.-cheel< by the -A~~lant General. 

II. Assots etealed should not, wilho~prior sanction of Government be •dispoSBCJ of 
encumbered or u~Tized for the purp • e oiller than for. which Grsnt,in-alo are sanctioned. 
Ill. n,o achlevemant cum perforrnary r~ sh\)U~~mlshed In annexture VII to D 
FO.O,M. No-FIN-COO-Rtlle-0006/-2014-F,121241.~7-2014 along with the UC, 

l~ l··-- D 
IV. Tho grantee institution and tho S : nlll1) Autliorl!y should rr,an,tain l\ssel Register in 
the format. 1 • 

I 
23. Name and Ocsignallon of Sanctioolng AJ!llority: Principal Secre!ary 10 Govt. Housing and Utban Development 
Department L, =·=====~ 

Signature 
~ Nem&-

r l . -.-. --~ -. - OesignaUon or the Sanction Issuing l\<llllority 

i I 
J ... . 

0 

0 

0 

No 

Sign~'.id 
~~~., _,._..., ., 
Ruw:itt. .~, 
f.OCI~ • ) 
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I 
j 

I 

I 

GOVE.RNMEN1 Or-..()ti\i'r\t.. 

\-\OUSING !>.NO \)~ 0£\1£.\.()\l\lt_N 
Sane.lion "°-1014Stl682017 I Sandion ~ 411 

FIie \'lo. HUO-SANT-SCH-0034-2019 

Issue No. ;;z7,l~b ,Dk?j . -;;l'-i. J~ · Q.lQ}-1 

To, 

Tho l\cclourlWII Gooeral(A & E~ 
Odlsha, Bhubaneswar. 

---
Sit/Madam. • ·• 
I om dlredld to oonvey !he sanct!on / rolea .. of Grant-In-aid ln lavovr or 

I. BE~PUR MUNICIPAL CORPORATION _ 

2. 8tiU8ANESWAR MUNICIPAi: (:OflPORATIOtl ,µJI<, . 

3. CUTTACK MUNICIPAL COR~ -;~- , 
4. ROURKELA MUNICIPALCORPOtr~TION • 

: I 
~1000000()/• (Rupeu One °'"" Only.) 

• 0000000I- (Rupees One C,o,a Only ) 

• (Rupoos Three C<O<o Only,) 

'. .• . 00000/- (Rul)()0S Ono Lakh Only.) 

• .. 1000000/· (RIJ!)OM Ono Cro,e Tan lal"1 Only) 5 SAMBAl.PUR MUNICIPAL CORPO,TION 

6 ANANOAPUR MUNICIPAI.ITY ::::=========~R!J, 500000/- (Rupeu Tw<>nly FMl lak!I Only,) 

7. ANGlJL MUNICIPAUTV 

8. BAI.ANGIR MUNICIPALITY 

9. BALASORE MUNICIPALITY 

10, BARBll MUNICIPALITY 

11. 8ARAGARH MUNICIPAi.iTV 

12. IIAAJPAOA MUNICIPALITY 

13. BASUOEVPUR MUNIC1PALllY 

Rs.2500000/• (Rupees Twenty Fivo lal<h °"'Y,} 
Rs.2500000,I- (Rupeol Twonly Five Lakh Only.) 

Rs.2500000/· (Rupeu Twonty Five la'l<h Only.) 

Rs.2500000I· (Rupees Tweniy Five l.akh Only.) 

Rll.2500000/• (Ru;,oe, TWllnty f"MI laldl Only,) 
________ Rs __ .2c.,500000/· (Rupees Twe,,ly Flvo Lal<11 Only.) 

- Rs.2SOOOOOI· (Rupo<ls Tweniy Five Lakh Only,) 

14. BElPAHAR MUNICIPALITY Rs$500-000/· (Rupeos Twenty Five Lokh Only,) 

15, BliAl:llV\IC MUNICIPAUTY Raf ~0OOOO/· (Rupees Twenty Fove La\h Only.} 
16. BMAWANIPATNA MUNICIPALITY ! • •• . Ri.~500000(- (Rupees Twenty F ..... Lakh Only.) 

18. BRAJARAJNAGAR MUNICIPALIT'f : '\ _-;-.: ~ !;ooooo,. (Rupees Twenty Five L.&kh Only.) 
17. BIRAMITRAPUR MUNICIPALITY ' l · -"'ii, • Rsf' 600000/· (Rupees Twenty Five Wh Only.) 

18. VYASANAGAR MUNICIPALITY JftJJ R ROAO •Rs. ~0000/· (Rupoes Twenl)' Five Lal<h Only I 

20 CHOOOWAR MUNICIPALITY I I R~.~~0()()()()(- (Rupee$ Twenty~ Lalth Only.) 

21 . OEOGAR.H MUNICIPALITY I' ~-(Rupee1Twonl)'Fi"1l Lal<hOnly,) 
22, OHENKANAI. MUNICIPAi.iTV Rs 2500000/· (Rupees Twcnly Five la~h Only.) 

23. GUNVPIJR MUNICIPALITY R•.2500000I· (Rupeea Twonl)' Rve Ukh Only l 

24. JAGATSrNGHPUR MUNICIPAUlY Rs.2SOOOOOI· (Rupees Twenty Flva lakh Only) 

2.5. JALESWAR MUNICIPALITY Rs.2500000/· {Rupe<IS TwGtlly Flva l.akh Only.) 

26. JATNI MUNICIPALITY 

27. JEYPORE MUNIC1PALllY 

28. JHARSVGUDA MUNIC:PAUTY 

29. 11£NDRAJ'ARA MUNICIPALITY 

30. l<HURDA MUNICIPALITY 

31. KOAAPUT MUNICIPALITY 

32. MALKANGIRJ MUNICIPALJTY 
33. NASARANGPUR MUNICIPALITY 

34. NOTIFIED AREA COUNCIL NAYAGARl1 

35. PARAOEEP MUNICIPALITY 

Rs.2500000/- (Rupeos Twenl)' Five Lnkh Only ) 

Ra.2500000/• (RUl)<)es Twenty Fivo Lakh Onl)',I 

R,.2500000/- (Rupees Tw<,nly F,w, Lllkh Ooly.) 

R1,2500000/· (R"-s T,.aniy FMJ lalih Only.) 

Rll.2500000/· (Rupees TWMly Fiv• Lakh Only.) 
Ra.2500000/• (Rupees Twonl)' F'ovo Lnkh Only.) 

Rs.25000001· (Rupeos Twonl)' Ave Lakh Only) 

Ra.2500000I• (Ru"""s Twenty F'"'9 lakh Only.) 
Rs 2500000/- (Rupi,os Twcnl)' Five, l.akh Only.) 

Ra.2500000I· (Rupeos~o&, .) 

-Genero--ted_B_y: __ B-1-,w-aji-.-, P_ru_s_ty _______ 2_4,-/l-2/202=-4-4-,.55=P:-M- --------;~ " -

-· 
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Annexure lo Schedule-I 

L Sacllon Order No, 202468692017 Dale NA with Filo No. HUD-SANT .SCH,0034·2019 

2. SI. of GIA register maintaned by lho Sanction Authonty / Counter Signing Authority 

1. Name of tho Grantee : GOHUOULBMPL0004 BARAGARH MUNICIPALITY 

2. Cat.egory of Grantee : Urban Looal Bodles(Calegory}, MUNICIPALITIES(Sul>-calegory) 

3. Purpose ollhe Grant : SANCTION OF FUND UNDER SOUD WASTE MANAGEMENT (STATE PLAN) IN FAVOUR OF 
ULBs OUT OF SUPPLEMENTARY BUDGET PROVISION F~ FY 2024-2S 
4. Wh<!ther condllional /uncon<1monal. Uncondif'" ' \ .. , . :'"· , , lions: 

5. Amouni sanctioned In cash : Rs. 2500000 

6. Amount sanelloned in kind (Specify in value ~nd In quanOla~e terms) Rs. o 

7. Whether Recurring/ Non-Recumng : Non•Rej:tm1ng • . ~ . a • i ' 
8. Broak4Jp or the Grant•in-ald (drawl Is lo t>o h)ade separai~J)'for~salary, Nori,i lary (Others) and eteation of Capital Asset) 

'. : ~i 
Sarary Non-Solary(Othors) For creation or Capital Total 

2500000 2500000 

9. Time llmil Is null ror utlllzaUon of GIA now sanctfoned:• 

10. Whether Grant-ln,ald Register maintained by !he Countersigning officer/ Drawing & Disbursfng Officer.No 

t 1. Designation of the Coontorsigning omcor: 

12.Dosignatlon or the drawing and dlsbursamer,Lolficer-.Ol.StltlnOOl - I INOE~ECRETARY TO GOVERNMENT. 
HOUSING & URBAN DEVELOPMENT OEPARTMENT,"BHUBANESWAR:- '·1 · 
13. Namo oflhe Treasury/ Special Treasury/ Sub-Treasu,yln -1892 . Bhu~aneswar Special Treasury No ti OLA 
which GIA bill is to be presented for drawl: ' Campus ! i 

;> 
14. Detailed Head or Accounts under which E,pendaure Is to be<booked. 

' 
• IF- • .. • 

' . 
:~ . ! I 

! t ' Grants Major Sub-Major Minor Sub Detailed Object NP/SP/CP (Sector)State/Di 
No. Head Heed Head Head Head Head /CSP st/Nono Voted 

13 2217 05 789 2132 41091 908 sss District Sector Voted 

. - . l 

15. Cumulative amount or Grant-in-aid avaUablo with lhe Granlee Institution for expenditure during \ho Year. 

1. Opening t>alance or tho unspent balance as on 1st day of April or the year. 
IL fund so far sanctioned/ released during the year. 

Ill. Fund now sanctioned fn this year. 

IV. Total fund avalloblo with the Grantee during the current financial yoar (I + II + m) 

1B, Expenditure-so far incurred during the yeor up lo 

17. Balance available for expenditure during the year f 15(1v)-16J 
18. Whether u.C. ls required to be furnislied 

19. UU!isatlon Certificate furnished so far duriog the year under Report (i+ll+fli) 

I, For the yoar ft•2) 

II. For Iha year (t•1) 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

NormaV 
TASP/SCSP 

SCSP 

0 

0 

·2500000 

2500000 

0 
2500000 
Required 

0 -
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Ill. For the year t, ;r ony, (yea, under report orcumint ftnanclal year) 

20. Balance U.C. pending: 
a. As on 1 sl April of the year t (yea, under report or cu1TCnl financial year) 

b.Balance U.C. pending so far as on da~ of sancllon[20(a}-19(111l1L-_ ___ _ 

Rs. 

Rs. 

Rs. 

21 . Whether audiled stalemenl of expendlture Is mquirod lo be furnished, if so Indicate the details. No 

22. Othor Condilio<'I & SUpulation. 

0 

0 

0 

I. Whether the Grant-In-aid is subje ; .. ~~ by·lhe"l!\a:Oy71ant General. No 
I , ~,..,, .. - I 

II. Assets created should not. wi]t prig_r sanction or Govemmenl'b!>!dl•posed ol 
encumbered or utllizod for the pu '~ er than FOf:,v.11ich Granl' ifli'\d are sanctioMd. D 
Ill. The achievement cum perlorma r~ort 8"\l!Jl~lshc<! In ~t41•ture Vil lo 
FO.O.M. No-FIN-COO.Rule.0006/, \ 4:f/21241~~7-2014 a_lo, ( th the UC. O 

IV. The g,sntee lnslitvtion and U1e ~ nclioning Authorffy should mainkbn Assel Register in 
tho fonnot. I j ! 

23. Name and Designation or Sanctioning ~ tborily: P.rioopel Sec;relary 10 Goyi.Housing and Urban Development 
Oepartmenl ! L • ·.-r. • I·.-.:, - • • • • , I 

Signature 

Nam&-·-:;-;-
,Oosignation of the Sanction Issuing Aulhorily . ' 

I 
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GOVERNMENT OF ODISHA 

Hous1NG AND URBAN DEVELOPMENT DEPARTMENT 5.0 ./V(l-~ 
Sanclion No. 202468692085 / Sanction Dat.e:24/12/2024 

File No. HUD-SANT-SCH-0034-2019: 

Issue No. Q7q42 Df~ ,QH, IQ. ';)))[:)/-1 

To, 

1 he Accounlanl General(A & E), 
Odisha. Bhubaneswar. 

~.. "'Jj ~- !11' ·--;.-.... ·,;, -)'.!:·,-'!~:·1 _ 

Sir/Madam. 1 ·" • ~ .. ~. 1!.:,.;-" 'V,._ 1 
I am dlrecled 10 convey lhe sanction I roloa : 1 ·~1 Grant-in-aid In lnvour c,\ : 

1 
1. BERHAMPUR MUNICIPAL CORF'dRAJION . J ,:RS. 

1
0000000/- (Rupees Two Croro Only,) 

2. BliUBANESWAR MUNICIPAL Cd~~ORATIO~ •'#(, . _ R{10000000/- (Rupees S<lven Crore Only.) 

3. CUTTACK MUNICIPAL CORPOR,flr.ON ~.:':°, ~R~~OOOOOOO/· (Rupees Two Crore Only.) 

4. ROURKELA MUNICIPAL CORPO~J'lfN ;;~_ · 100000/- (Rupees One Lakh Only.) 
5. SAMBALPUR MUNICIPAL CORPO TION .. . . • .314000001· (Rupees TI1roe Crore Fourlccn \.akh I .- ,. nr.-· ,., w,,.,~ j) 
6. ANANDAPUR MUNICIPALITY I~~' ••• "' •1~!1•:: ~ •• 'II ... ,.''••Rs 500000/· (Rupoos Twenty Five Lakh Only.) 

7. ANGUL MUNICIPALITY 

8. BALANGlR MUNICIPALITY 

9, BALASORE MUNICIPALITY 

10. BARBIL MUNICIPALITY 

11. BIIRAGAAH MUNICIPALITY 

12. BARIPAOAMUNICIPALITY 

Rs.25000001· (Rupees Twenty Five Lakh Only.) 

Rs.25000001- (Rupees Twenty Five I akh Only.) 

Rs.25000001· (Rupees Twonty Five Lakh Only.) 

Rs.2500000/· (Rupees 'Twenty Ftv0- Lakh Only.) 

Rs.2500000/- (Rupoos Twenty Five Lakh Only.) 

_____ c.R.:..s . .:.,25000001· (Rupees Twenty Five Lakh Only.) 

13. BASUDEVPUR MUNICIPALITY j , •• , •.. ,_:• ::·. =-;-";""'~ •~Frtf!?°QOOO/· (Rupees Twenty Fillo L0kh Only.) 
H. BELPAHAR MUNICIPALITY I , ' ·• •• '. U' J Rl;.\15000001· (Rupees Twenty Five lakh Only.) 

15. BHADRAK MUNICIPALITY I ~1~00000/· (Rupees Twenty Five 1..akh Only.) 

16. BHAWANIPATNA MUNICIPALITY 11 . ,_;;. ,R;.k~ooooo,. (RupeP.S Twenty Five Lakh Only.) 

17. BIRAMITRAPUR MUNICIPAUTYr}' ' _ _.(if. • ,,Rs.Q~OOOOO/· (Rupces Twenty Five Lakh Only.) 

18. BRAJARAJNAGAR MUNICIPAL! i ~ ........ ;.R.~.pi;oooOO/-(Rupees Twenty Five Lakh Only,) 

f 

· ·- r ·'II 

19. WASANAGAR MUNICIPALITY JJ I tlR ROAD :ll_)!.~kooooO/- (Rupees Twenty Five Lakh Only,) 

20. CHOUOWARMUNICIPAI.ITY 'T ', --~ .~ _:, •;"''"'.'. _Ri~hOOOOO/-(RupoosTwnnty F1Ve lokhQnly.) 
21. DEOGARH MUNICIPALITY I ' ·' r ·"' •·. "' +' ' Rs.l.zffeOOOOOI- (Rupees Twenty Five lakh Only.) 

22. DHENKANAL MUNICIPALITY Rs.25000001- (Rupees Twenly Five lakh Only.) 

23. GUNUPUR MUNICiPAUTY Rs.2500000/· (Rupees Twenty Five lakt1 Only. ) 

24. JAGI\TSINGHPUR MUNICIPALITY 

25. JALESWAR MUNICIPALITY 

26. JATNI MUNICIPALITY 

27. JEYPORE MUNICIPALITY 

28. JliARSUGUOA MUNICIPALITY 

29 KENORAPARA MUNICIPALITY 

30. KHUROA MUNICIPALITY 
31 . KORAPUT MUNICIPALITY 
32. MALl(ANGIRI MUNICIPALITY 

33. NABARANGPUR MUNICIPALITY 

34. NOTIFIED AREA COUNCIL NAYAGARH 

35. PARADEEP MUNICIPALITY 

Generated By: BlswajitPrusty 24/1?12024 4.54 PM 

Rs.2500000/- (Rupees Twenty Five Lakh Only.) 

Rs.25000001· (Rupees Twenty Five Lakh Only.) 

Rs.25000001- (Rupees Twenty Five Lakh Only.) 

Rs.2500000/· (Rupees Twenly Five Lakh Only.) 

Rs.2500000/· (Rupees Twenty Five lakh Only.) 

Rs.26000001- (Rupees Twenty Five lakh O<lly.) 

R&.2500000/· (Rupees Twonty Five Llll<h Only.) 

Rs.25000001- (Rupe,,g Twenty Fivff LI,kh Only.) 
Rs,2500000/- (Rupees Twenly Five Lakh Only,) 

Rs.25000001· (Rupees Twenty Five Lal<h Or,ly.) 

Rs.2500000/- (Rupees Tweniy Five Lakh Only.) 

Rs.25000001- (Rupeos ~Ee. tidy.) 

"'""~.f:!-:;.~2/i,tl 4l 
Ro~~l 111Nl'11 NfK0\'111' 
l ~ U'MS(O II) 
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Annexure to Schedule-I 

1. Snction Order No. 202488692085 Dale NA with FIie No. HUO-SANT-SCH-0034-2019 

2. SI. or GIA register mainlaned by the Sanction lluthority / Counter Signing Auihorily 

1. Name or tho Granloo : GOHUOULBMPL0004 BARAGARJi MUNICIPALJlY 

2. category or Grantee : Urban Local Bodies(Catogo,y)- MUNICIPAUTIES(Sub-category) 

3. Purpose of the Grant : SANCTION OF FUND UNDER SOLID WASTE MANAGEMENT (STATE PLAN) IN FAVOUR OF 
ULBs OUT OF SUPPLEMENTARY BUDGET PROVISION FOR FY 2024-25 

4. Whether coodltional /uncondhional. Uncondif I -,r,~diu:n~i~i 4\uons: 

5. Amount sanctioneo ln cash : J 1 • ~ .. ! . Rs. 2500000 

6, Amount sal'lctianed in l<inO (Specify In vatuij l~d!1n quaril~ titrms) • • Rs. O 
7. Whether Roouninl>' Non-Recumng : Non•Re~rrjng ,; --,, . l 
8. Break-up bf lhe Granl-in-oid (drawl is to be f • s&para~; f:r salary. Non-hiary (Others) and creation of Capltnl Asset} 

, ' . 

Salary Non-SnJery(Olhers) For creation 01 Capital Total 

2500000 2500000 

9. n me limtt is 31/03/2025 for utiOu,tion of GIA now sanctioned:• 

10. Whether Granl-ln-ald Register maintained by Iha Coonte,signing officor/ Drawing & Disbursing Officer.No 

, 1. Designation of Ille Countersigning Officer : ___________ . 

12.0eslgnation or the drawing and disbursemopf9.ffioer. OCSHUOOOr~NOEtSECRETARY TO GOVERNMENT, 
HOUSING & URBAN DEVELOPMENT DEPA ¥ENT. 'BHOBANESWAR , 
13. Name of the Troesury/ Special Treasury/ Sr~),roasury in 1892 • ~nu f neswar Special Treasury No II OLA 
which GIA bill is to be pre$ented for drawl: • . ri Camp<J! • 

, .· ~ ". ·I 
14. Detailed Head of Accounts under whlcti Exppndtture Is (9 ~ }'l>QJ<ed. .- : I 

11·0 L - -, 'I . 
Grants Major Sub-Major Mlnor Sub Delailed Object NP/SP/CP (Sector)State/0 Charged 

No. Head Head Head Head Head Head /CSP st/None Voled 

13 2217 05 796 2132 41091 908 sss Distrlct Sector Voted 

15. Cumulative amount of Grant-In-aid avollable wilh lho Granloe lnstituUon for oxpondlturc during the Yen,_ 

I. Opening balance of the unspent balance as on 1st day of /\prll or thO year. 

II. Fund so far sanctioned/ roloased during the year. 

Ill. Fund now sanctioned In this year. 

IV. To!BI fund available with Iha Gmntee Ouring the current financial year O + ii • i ii) 

18. Expenditure so for incurrod during tho year up to 

17. Balanoo available for oxpendituro during tho year (1S(fv)-16] 

18. Whelher U.C. ls required to be furnished 

19. UUl!sation Ccr1ificate fumishcd so rer during the year undec Report (l•U•lii) 

I. For tt>e year (1-2) 

11. For the year (t-1) 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

NonnaV 
TASP/SCSP 

TASP 

0 
0 

2500000 

2500000 

0 
2500000 
Required 
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• 

Ill. For the year t, if any, (year under report or cum,nt financial year) 

20, Balance U.C. pending: 

a. As on 1st April of lho year I (year under ropor1 or current financial ysar) 

b.Balance U.C. pending so far as on date of sanctlonj20(a}-19~11)~-----

Rs. 

Rs. 

Rs. 

21. Whether audited statement of e~pencllturo is required to be furnished, if so Indicate the details. No 

22. Othw Condition & Stipulation. 

I. Whether the Grant-in-aid is subje to:auo~ ~ iiy iJie Accour anl General. 

II. I\Ssets crealed should nol. wilho~ P,rl~,r sanction of Govemma~t.hepisposed of 
cocumbored or ullllzed for the purpO otllor then for .which Grant-in-aid ore sanctioned. 

! . l" I D 
tll. The achievement cum pcrlormao report·shout~.rumlshed in a~nexture Vll IO 
FD.O.M. No-FIN-CDD-Rul&-0000/·2 14-f/2124 1,d$11Jl07-2014 alongJMlh the UC. 

IV. The gran1ee institution and the J ~nlng Afti~-should ~aini lin Assol Register in D 
lhe format • " i 

~~:a::~nd Designation of Sanclloning 1, o~~;.~~f.'.'~~rotary I0
0

~, Housing and Urban Deve10pmon1 

/' 

Slgnaiure 

-Neme-- • --7 "7-~ I 
Oesignllllon of tile Sanction Issuing Authonty 

'I I 
'I I ' 
I 

0 

0 

0 

No 
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DETAILED 
DRONE SURVEY 

REPORT FOR BARGARH DUMPY ARD, 
BARGARH MUNICIPALITY 
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• 
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30 Vision /( tT\' _ 
WWW 3dvi•io<l .iin. "'"'' adnvn@3dvlSIOI\ co In 112tdor,oooo.""6si="4""'2""74"'a"'12"'i,,------~ 'Cl)/ 
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I . ..,. 

1. Scope of Work 

30 Vision has been assigned for carrying out Drone survey for Dumpyard In 
BARGARH MUNICIPALITY area specified by the client and as per the scope 
specifications. 

2. Drone Survey 

• Location: Bargarh 

• Grid Interval - 5 x 5 m 

• 01 day of field work 

• Datum - WGS 84 

• Grid - UTM Grid 

• Zone No. - 44 

0 
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• 
3. Survey Area 
The Dumpyard is situated in BARGARH MUNICIPALITY. Bargarh District, Orissa. 

3DVl$lon _ _ 
www3dvis/on.eo in, ma,1 ,om,11,@3dwaon a, In, 8270009000 06'4-214812 

3D ~ J 

02 
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f 

.. ,I.\. Equipment 
4.1 Hardware 

Item 

SPS986 RTK Reciver (Base And 
Rover) 

Laptop 

Surveyaan Drone 

Manufacturer Qnty 

Trimble 01 

Acer 01 

Surveyaan 01 

Table 1: List of Hardwares 
4.2 Software 

Photographs 

Item Manufacturer Setia~Number/Verslon Notes 

Ares Commander Graebert 2022 Data creation 

MS Office M icrosoft 2019 Report Preparation 

E Survey Esurveving softech 2023 Volume Calculation 

Table 2: List of Softwares 

30V•$loo --------------/( (T\" www.3dvi1lon.oo In. maY oonvn@:!dvls,on co 1n, a2?ooG90oo 0674-27~8127 ~ '<:;;/ j,,/ 
30 VISION 

0: 
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5.Drone Report 

~f-=!1,-' - •c.. • J 

Bargarh Dump Yard 
•\;,'-+ ._,1 ' 

- - - -
21/04/2025 
"' 

-

22.02 Hectare(s) 

7.4 cm/p_x '. 

GoPro HEROl0 Black 

5568 X 4~76 px 
.... . 

GPS & GCP 
. . . 

PhotogramfT1etry,Englrie. 
'' . 

Surveyaan Proprietary 

Legacy Waste Cut Vo!ume 10921.96 Cubic Meter 
:·• - - ' • . -.. ' 

Note:- Volume to Weight calculation as per " Municipality Solid waste management Manual - Part-II" 
(Ministry Of Urban Development) Item No:- 1.4.3.3.1. Recommended weight as 
400-500 Kilogram per Cubic meter (Kg/m3). Hence we have considered for 450 kg/m3 for 
evaluating MSW. 

30Vi510n 04 

WWW vis n.co '"· mail ud1nln@ V SIM CO.In, 8:17 -2 d812 

30 '< ~ION 
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' 

6.Flight Path 

Flight Start Date Time: 03:24:17 PM, 19/04/2025 

Flight End Date Time: 03:41 :35 PM , 19/04/2025 

30 Vl,sion ./( 11"'\"' 
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7.0rthophoto 

JD Vision __/"' ('T'\" 
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8:Digital Surface Model 
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-9.Digital Terrain Model 

,.30~1/,;;l•;.;ion..,._,...,,.....,..,.. .,. .... ,.... .... ..--.... ,.,...,.,,.,""",...,,..,.""""""''""" _____ /,'IT\"'-. 
www.3dv1s10o.ea 1n. m••I >dm,n@3dV1$1tJf1 co.,n 8270000000. 067•-27•18127 ~ '<::;;I J/ 
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10. GCP Report 

Label )('error: (cm~~z error \ (cm) . Tot!'I (cm) Image (pix) 
i.F4 ~•.;•,, ~ ....... ' 

Point Name 

point 1 -2.31975 2.18742 -0.173362 3 .19314 2.331 (29) 

point 2 0 .215323 0.119859 -0.0216121 0 .247381 0.184 (21) 

point 3 ·0.258372 -0 .150508 -0.00310542 0 .299029 1.598 (35) 

point 4 0 .179335 ·2.42319 0 .0592752 2.43054 3.142 (21) 

point 5 2.18682 0 .259906 -0 .00158471 2.20221 1.623 (31) 

Total 1.43588 1.46705 0.0825191 2.05446 1.979 

Table 5. Control points. 
X • Easting, Y - Northing, Z -Altitude, 

~•~Ion co In. 111ali ad,,..,@3clvwon oo 1n.-a2-1-ooo---oooo..,.."'o@,..,.4-"'21""4..,a'"12 .. t-------<C 0 )> 
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Legacy Waste Area Report 

SI. Di,tance Ground Formatior Cuttfng Area Filling Area 

No. Cutting I Avg I Width l: Area Filling I Avg I Width I Area 

Meters Meters Meters Meters Meters Meters Sq. Meters Meters Meters Meters Sq. Meters 

Section: 2360399.970 
1 m6o3.20< 177.734 177.200 0.534 0.0000 0.000 0.000 0.000 0.0000 0 .000 0.000 

2 773603.2« 177. 735 177. 200 0.535 0.5345 0.040 0.021 0.000 0.0000 0.040 0.000 

Total 0 .021 0.000 

Section: 2360400.000 
1 77)603.181 177. 741 177.200 0.541 0.0000 0.000 0.000 0.000 0.0000 0 .000 0 .000 

2 77360).458 177.745 177.200 0.545 0.5430 0.277 0.150 0.000 0.0000 0.277 0.000 

Total 0 .150 0.000 

Section: 2360410.000 
1 773596.259 177.850 177.200 0.650 0.0000 0.000 0.000 0.000 0.0000 0 .000 0.000 

2 77)600.000 179 .477 177.200 2.277 1.4635 3.741 5.475 0.000 0.0000 3.741 0.000 

3 m610.ooo 180.544 177.200 3.344 2.8105 10.000 28. 105 0.000 0.0000 10.000 0.000 

4 773620.000 180.277 177.200 3.077 3.2105 10.000 32.105 0.000 0.0000 10.000 0.000 

5 773628.23& 179.026 177.200 1.826 2.4515 8.238 20.195 0.000 0.0000 8.2)8 0 .000 

Total 85.880 0. 000 

Section: 2360420.000 
1 773~.929 179.160 177.200 1 .960 0 .0000 0 .000 0.000 0.000 0.0000 0.000 0.000 

2 773590.000 179.179 177.200 1.979 1.9695 0.071 0.140 0.000 0.0000 0.071 0.000 

3 71.1600.000 181.082 177.200 3.882 2.9305 10.000 29.305 0.000 0.0000 10.000 0.000 

4 77)610.000 180.880 177.200 3.680 3. 7810 10.000 37.810 0 .000 0.0000 10.000 0.000 

5 77)620.000 180.650 177.200 3.450 3.5650 10.000 35.650 0.000 0.0000 10.000 0.000 

6 773630.000 179.6n 177.200 2.471 2.9610 10.000 29.610 0 .000 0.0000 10.000 0.000 

7 773640.000 178.942 177.200 1 .742 2.1070 10.000 21.070 0 .000 0.0000 10.000 0.000 

8 m641 ,914 179.232 177.200 2.032 1.8870 1.974 3.725 0.000 0.0000 1.974 0.000 

Total 157.310 0 .000 

Section: 2360430.000 
1 77)58◄.875 177.735 177.200 0.535 0.0000 0.000 0.000 0.000 0 .0000 0.000 0.000 

'.1 773590.000 180.378 177.200 3.178 1.8565 5.125 9.515 0.000 0.0000 5.125 0.000 

3 773600.000 180.786 177.200 3.586 3.3820 10.000 33.820 0.000 0.0000 10.000 0.000 

4 n3010.ooo 180.725 i77. 200 3.525 3.5555 10.000 35.555 0.000 0.0000 10.000 0.000 

5 mo20.ooo 179.831 177.200 2.631 3.0780 10.000 30.780 0.000 0.0000 10.000 0.000 

6 n3630.000 178.749 177.200 1.549 2.0900 10.000 20.900 0 .000 0.0000 10.000 0.000 

7 773640.000 178.358 177.200 1.158 1.3535 10.000 13.535 0.000 0.0000 10.000 0 .000 

8 773641.lOl 178.348 177.200 1. 148 1.1530 1.301 1.500 0.000 0.0000 1.301 0.000 

Total 145.605 0.000 

Section: 2360440.000 
1 T/3579.966 177.452 177.200 0.252 0.0000 0.000 0.000 0.000 0.0000 0 .000 0.000 

2 m5so.ooo 177.465 177.200 0 .265 0.2585 0.034 0.009 0.000 0.0000 0.034 0.000 

3 773590.000 179.9.75 177.200 2.775 1 .5200 10.000 15. 200 0.000 0.0000 10.000 0.000 

4 773600.000 179.040 177.200 1.840 2 . .3075 10.000 23.075 0.000 0.0000 10.000 0.000 

5 773610.000 178.412 177.200 1.212 1.5260 10.000 15.260 0.000 0.0000 10.000 0.000 

6 77)610.000 177. 741 177.200 0.541 0 .8765 10.000 8.765 0 .000 0.0000 10.000 0.000 

7 773630.000 177.680 177.200 0.480 0.5105 10.000 5.105 0 .000 0.0000 10.000 0.000 

8 n3639.48• 177.870 177.'.100 0.670 0.5750 9.484 5.453 0.000 0.0000 9 .484 0.000 

-t @)> 10 
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Legacy Waste Area Report 

Sl. Distance Ground "ormat101 Cutting Alea Filling Area 

No. Cutting I Avg I Width I Area Filling I Avg ] Width I Area 
Meters Meters Meters Meters Meters Meters Sq . "'"''"" Meters Meters Meters Sq. Melen 

Total 72.867 0.000 

Section : 2360450.000 

1 nim.m 179.955 177.200 2.755 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 

2 773580,000 179.821 177.200 2.621 2,6880 4,44; 11.954 0.000 0.0000 4.447 0.000 

3 773590.000 180.060 177.200 2.860 2.7405 10.000 27.405 0.000 0.0000 10.000 0.000 

4 773600.000 179.549 177.200 2.)49 2.6045 10.000 26-.045 0.000 0.0000 10.000 0.000 

5 773610.000 177.778 177. 200 0.578 1 .4635 10.000 14.635 0.000 0.0000 10.000 0.000 

6 77Ml0,000 177.495 177.200 0.295 0.4)65 10.000 4.365 0.000 0.0000 10.000 0.000 

7 7736)0,000 177.529 177.200 0.329 0.3120 10.000 3.120 0.000 0.0000 10.000 0.000 

8 77)6)7.81' 178.288 177.200 1.088 o. 7085 7.81 4 5.536 0.000 0.0000 7.814 0.000 

Total 93,060 0.000 

Section: 2360460.000 
1 mm.367 179.764 177.200 2.564 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 

2 msao.ooo 180.006 177.200 2.806 2.6850 8.63) 23.180 0.000 0.0000 8.633 0.000 

3 77)590.000 180.070 177.200 2.870 2.8380 10.000 28.380 0.000 0.0000 10.000 0.000 

4 773600.000 179,130 177.200 1.930 2.4000 10.000 24.000 0.000 0.0000 10.000 0.000 

5 773610.000 178.620 177.200 1.420 1.6750 10.000 16. 750 0.000 0.0000 10.000 0.000 

6 773620.000 177,817 177.200 0.617 1.0185 10.000 10.185 0.000 0.0000 10.000 0.000 

7 77)6)0.000 177.524 177 .. 200 0.324 0.4705 10.000 4.705 0.000 0.0000 10.000 0.000 

8 773636. 120 177.855 177,200 0.655 0.4895 6.120 2.996 0.000 0.0000 6.120 0.000 

Total 110.196 0.000 

Sc>etlon: 2360470.000 
1 ms67.9•9 178.084 177.200 0.884 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 

2 773570.000 177.242 177.200 0.042 0.4630 2.051 0.950 0.000 0.0000 2.051 0.000 

3 773580.000 179.626 177.200 2.426 1.2340 10.000 12.340 0.000 0.0000 10.000 0.000 

4 773590.000 179,441 177.200 Z,241 2.3335 10.000 23.335 0.000 0.0000 10.000 0.000 

5 773600.000 179.687 177.200 2.487 2.3b40 10.000 H.640 0.000 0.0000 10.000 0.000 

6 77)610.000 178.575 177.200 1 .375 1.9310 10.000 19,310 0.000 0.0000 10.000 0.000 

7 77)~20.000 177.727 177.200 0.517 0.9510 10.000 9.510 0.000 0.0000 10,000 0.000 

8 771630,000 177.417 177.200 0.217 0.3720 10.000 3.720 0.000 0.0000 10.000 0.000 

9 77363•.50) 177.593 177,200 0.393 0.)050 4.503 1.373 0.000 0.0000 4.503 0.000 

Total 94. 178 0.000 

Section: 2360480.000 

1 773596.205 177.802 177.200 0.602 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 

l 773600.000 178.085 177.200 0.885 0.7435 3.795 2.822 0.000 0.0000 3.795 0.000 

3 m610.ooo 179.599 177.200 2.399 1.6420 10.000 16.420 0.000 0.0000 10.000 0.000 

4 7736l0.000 177.289 177.200 0.089 1.2440 10.000 12.440 0.000 0.0000 10.000 0.000 

5 773630.000 177.545 177.200 0.345 0.2170 10,000 2.170 0.000 0.0000 10.000 0.000 

6 773(:,31..878 177.999 177.200 0.799 0.5720 2..878 1.646 0.000 0.0000 2.878 0.000 

Total 35.498 0,000 

Section: 23 60490. 000 
1 nJ600.Z97 176.908 177.200 0.000 0.0000 0,000 0.000 0.292 0.0000 0.000 0.000 

2 77)60l.l7i 177.200 177.200 0.000 0.0000 0.875 0.000 0.000 0.1460 0.875 0.128 

3 773610,000 180.147 177.200 2,947 1.-1735 8.828 13.008 0.000 0.0000 8.828 0.000 

4 773620.000 177.940 177.200 0.740 1 .8435 10.000 18.435 0.000 0.0000 10.000 0.000 

11 
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Legacy Waste Area Report 

SI. Distance Ground .-ormatior Cutting Area Filling Area 
No. Cutting I Avg I Width I Area Filling I Avg I Width I Area 

Meters Meters Meters Meters Meters Meters Sq. Meters Meters Meters Meters SQ . Meters 

5 nmo.ooo ,n.713 1n.200 0.51 3 0.6265 10.000 6.265 0.000 0.0000 10.000 0.000 
6 mrn .261 177.913 1n.2-oo o.713 0.6130 1.267 o.n7 0.000 0.0000 1.267 0.000 

Total 38.485 0.128 
Section: 2360500.000 

1 nis9&.n t 1n.689 1n.200 0.489 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 

2 nl600.000 178. 309 177.200 1.109 o. 7990 1.229 0.982 0.000 0.0000 1.229 0.000 
3 nl610.000 180.699 177.200 3.499 2.3040 10.000 23.040 0.000 0.0000 10.000 0.000 
4 nl620.000 179.062 177.200 1.862 2.6805 10.000 26.805 0.000 0.0000 10.000 0.000 
5 n l 629.607 177. 583 177.200 0.383 1.1225 9.607 10.784 0.000 0.0000 9.607 0.000 

Total 61.611 0.000 
Section: 2360510.000 

1 nl596. 166 177.902 177.200 0. 702 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 
2 nl600.000 179.170 177.200 l.970 1.3360 3.834 5.122 0.000 0.0000 3.834 0.000 
3 nl610.000 179.990 177.200 2.790 2.3800 ,o.ooo 23.800 0.000 0.0000 10.000 0.000 

4 ni620.ooo 178.669 177.200 1.469 2.1295 10.000 21.295 0.000 0.0000 10.000 0.000 
5 nl627.1!97 178.811 177.200 1.611 1.5400 7.897 12.161 0.000 0.0000 7.897 0.000 

Total 62 .. 378 0.000 
Section: 2360520.000 

1 nlS'i0.192 177. 236 177.200 0.036 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 
2 nl6oo.ooo 178.781 177.200 1.581 0.8085 9.708 7.849 0.000 0.0000 9.708 0.000 
3 ni&,o.ooo 179.495 177.200 2.295 1. 9380 10.000 19.380 0.000 0.0000 10.000 0.000 
4 773620.000 177.610 177.200 0.41 0 1.3525 10.000 13.525 0.000 0.0000 10.000 0.000 
5 nl621.167 177.901 177.200 0.701 0.5555 1.167 0.648 0.000 0.0000 1.167 0.000 

Total 41.402 0.000 
Section: 2360530.000 

1 mm.941 177.882 177.200 0.682 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 
2 nJ6oo.ooo 178. 771 177.200 1.571 1. 1265 6.059 6.825 0.000 0.0000 6.059 0.000 
3 n1610.ooo 178.296 177.200 1.096 1.3335 10.000 13.335 0.000 0.0000 10.000 0.000 
4 nl619.•01 178,422 177. 200 1.222 1.1590 9.401 10.896 0.000 0.0000 9.401 0.000 

Total 31.056 0.000 

Section: 2360540.000 
1 nJS96.6l9 178.957 177.200 1.757 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 

2 773600.000 178.694 177.200 1.494 1.6255 3.361 5.463 0.000 0.0000 3.361 0.000 

3 nmo.ooo 178.200 177.200 1.000 1.2470 10.000 12.470 0.000 0.0000 10.000 0.000 
4 nJ61•.007 178.306 177.200 1.106 1.0530 4.007 4.219 0.000 0.0000 4.007 0.000 

Total 22.152 0.000 

Section: 2360550. 000 
1 ms97.124 178.893 177.200 1.693 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 

2 n l600.000 178.536 177.200 1.336 1.5145 2.876 4.356 0.000 0.0000 2.876 0.000 

3 nl6l0.000 178.lJ) 177.200 1.033 1.1845 10.000 11.845 0.000 0.0000 10.000 0.000 

4 773610.165 178.191 177.200 0.991 1 .0120 0.165 0.167 0.000 0.0000 0.165 0.000 
Total 16.368 0.000 

Section: 2360560.000 
1 773596.&80 179.089 177.200 1.889 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 

2 n1600.ooo 178.784 177.200 1.584 1. 7365 3.120 5.418 0.000 0.0000 3.120 0.000 

3D Vision 
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Legacy Waste Area Report 

SI. Dfstance Ground lformatlo, Cutting Area Filt1ng Area 
No. 

Cutting I Avg I Width I Area Filling l Avg I Width I Area 
Meters Meters Meters Meters Meters Met-ers Sq. Meters Meters Meters Meters Sq. Meters 

3 nl601.m 178.711 1n.200 1. 511 1. 5475 7.452 11.532 0.000 0.0000 7.452 0.000 
Total 16. 950 0.000 

Section: 2360570.000 
1 nJ596.509 178.606 177.200 1.406 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 
2 nl600.000 178.374 177.200 1. 174 1.2900 3.491 4.503 0.000 0.0000 3.491 0.000 
l n3604.764 178.112 177.200 0.912 1.0430 4.764 4.969 0.000 0.0000 4.764 0.000 

Total 9.471 0.000 
Section: 2360573.356 

1 n3596.735 178.164 177. 200 0.964 0.0000 0.000 0.000 0.000 0.0000 0.000 0.000 
2 n1601.s1s 178.221 177.200 1.021 0.9925 4.800 4.764 0.000 0.0000 4.800 0.000 

Total 4.764 0.000 

3D ISlOn 13 
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Legacy Waste Volume Report 

Sl. Section PreVious Cutting Volume Fillirig Volume 
No. From Section Difference Width Area Pfevious Average Volume Area Previous Average Votume ' 

Sq. Meters Area Sq. Meters Cubic Meters Sq. Meters Area Sq. Meters Cubic Meters 
1 2360399. 970 0.000 0.040 0 .021 0.000 0 .011 0.000 0.000 0.000 0.000 0.000 
2 2360-100.000 2360399. 97.0 0 .030 0 .2n 0.150 0.021 0.086 0.003 0.000 0.000 0.000 0.000 
3 2360410.000 2360400.000 10.000 ll.979 85.880 0 . 150 43.015 430.150 0.000 0.000 0.000 0.000 
4 2360420.000 2360410.000 10.000 52.045 157.310 85.880 121.595 1215.950 0.000 0.000 0.000 0.000 
5 2)60430.000 2360420.000 10.000 56.426 145.605 157.310 151.458 1514.575 0.000 0.000 0.000 0.000 
6 2360440.000 2360430.000 10.000 59.518 72.867 145.605 109.236 1092.360 0.000 0.000 0.000 0.000 
7 2360450.000 2360440.000 10.000 62.2.61 93.060 72.867 82.964 829.635 0.000 0.000 0.000 0.000 
8 2360460.000 2360450.000 10.000 64.753 110. 196 93.060 101.628 1016.280 0.000 0.000 0.000 0.000 
9 2360470.000 2360460.000 10.000 66.554 94.178 110.196 102.187 1021 .870 0.000 0.000 0.000 0.000 

10 2360480.000 2360470.000 10.000 36.673 35.498 94.178 64.838 648.380 0. 000 0.000 0.000 0.000 
11 2360490.000 2360480.000 10.000 30.970 38.485 35.498 36.992 369.9'15 0.128 0.000 0.064 0.640 
12 2360500.000 2360490.000 10.000 30.836 61 .611 38.485 50.048 500.480 0.000 0.128 0.064 0 .640 
13 2J60510.000' 2360500.000 10.000 31.731 62.378 61.611 61. 995 619.945 0.000 0.000 0.000 0.000 
14 2360520.000 23605 10.000 10.000 30.875 41.402 62.378 51 .890 518.900 0.000 0.000 0.000 0.000 
15 2360530.000 2360520.000 10.000 25.460 31.056 41.402 36.229 362.290 0.000 0.000 0.00() 0.000 
16 2360540.000 2360530.000 10.000 17.368 22.152 31 .056 26.604 266.040 0.000 0.000 0.000 0.000 
17 2360550.000 2360540.000 10.000 13.041 16.368 22.152 19.260 192.600 0.000 0.000 0.000 0.000 
18 2360560.000 2360550.000 10.000 10.572 16.950 16.368 16,659 166.590 0.000 0.000 0.000 0.000 
19 2360570.000 2360560.000 10.000 8.255 9.472 16.950 13.Zl 1 132. 110 0.000 0.000 0.000 0 .000 
20 2360573.356 2360570.000 3.356 4.800 4,764 9.472 7.1 18 23.888 0.000 0.000 0.000 0 .000 

Total 10921.961 1.280 
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' • ~ EARTHWORK OF LE GACY WASTE 
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OFFICE OF T IIE COLLECTOR & UISTIUCT M AC: ISTHATI•:, BA HGA IU I 

No.XCIIl -04/2025 · (.. b J~ 11 t(G ,'It M) Dnlc Q ~- 0 { • J (J2vJ 

To, 
The Principal Secretary, 
Housing & Urbnn Dcvclopmcnl .Dop11r1111c11l. 
Government of'Odishn, 13hul11mcswur 

Sub: Proposal lo sci up Wnslcwnlcr Trcnlmcnl Facility in Bargurh 
Municipality• rcgnrding. 

Sir, 

With reference lo the subject cited ubovc, J nm lo say lhnt, the 13xccutivc 
Officer, Bargarh Municipality has submilled n dclnilcd proposal for establishment of n 
Wastewater Treatment Facility under Burgnrh Municipality, in accordance with the 
observations made by the State Pollution Control Bonrd, SnmbaJpur and the growing 
necessity, to manage wastewater generated from the municipal nrca in un 
environmentally sustainable manner to ensure proper mnnagcmcnt and disposal of 
wastewater and to promote to public health. 

In this context, the State Pollution Control Board, Sambalpur in their 
report has highlighted that the untreated wastewater is being discharged into the Jcera 
River, leading to serious water pollution. The Board has advised the installation or a 
treatment plant with adequate capacity to prevent further environmental degradation 

and safeguard of public health. 
The Municipality, in consultation with its technical partner, has 

identified the need for a wastewater treatment plant of approx. I 2 KLD capacity 
(projected for the year 2041), along with a pumping station near Ward No. 2. The 
proposed plant is to be located on the left bank of the Jcera River in Mouza Rungni11, 
Tora RI Circle under Bargarh Tahasil. The details of the proposed land, survey data, 
and the water testing report are enclosed herewith for your kind perusal and necessary 

action. 
It is, therefore, requested that the proposal may kindly be considered lo 

accord necessary approval for establishment of wastewater treatment plant in Bargarh 

Municipality. 

Enclosures: 

I. Proposal of the Executive Officer, B~rgarh Municipality 
2. Waste water Analysis Report by SPCB, Odisha. 
3. Map of proposed treatment process 
4. Land Details of pump station and plant. 

Yours faithelly 

I ILlfU<'..'-1 ~ . "" 

fgorh 

I 
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M1•1110 No. 61.-/, .C./(0 & M) Dtlll'-.~.3. OS-,,/ ())J-

Cnpy 111 lhu Dlrcclor, M1111l ulp11 I A1hnl11IHtrull1111, lllu1h11m:Hwnr ' r 
l11lim11111lt1111111tl 11 cCl'NS11ry 11c1lo11, ~ 

~ 
Collector, llnrgnrh 

l'vlclllll No,_ {,{,_/< 6_ /(0 & M) Dnlo_ t, .1,_ &I:.: ,< rJ.J...r· 

Copy In lhu l'D. DUI)/\, IJ11rg11rh 1hr i111hr11111tlo11 11nd iwnry(:Ll 

Collector. rrit ~I 
Mc.:1t1t1 Nt1._ 6__~y .. : ./(O & M) Dn,10_.a.. f: 6 .t: ?.tJ/..J' . . _ . . , 

Copy In the J'l)(ccu11vu OJ l 1ccr, llnrgnrh M1111ic1p11hty lor inlorm11l1on 

01111 ncci.:ssury net 1011. ~. () /'.,... () 

Collc.:clo,.-. 
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""':~ -~FICE OF THE MUNICIPAL COUNCIL, BARGARH 
-.__ Pin:-768028 (Odisha) Tel. No- 06646-223355/ E. Mall: L,argarhmunlclpllty.co@P,r11~ll.v1,r

1 

To 

LITTER NO. l 1J / 

The Collector & District Magistrate 
Bargarh 

DATE. )JI I ....!!!u202s 

Subject: Proposal for Establishment of a Wastewater Treatmem Foclllt•/ for Bare;,rh 
Municipality. 

Sir 

With reference to the subject cited above I would like to bring to your kind attemlon th~t, 

in view of the increasing volume of wastewater generated from llargarh city, it r,;,~ bif..Om<: 

essential to establish a dedicated Wastewater Treatment Plant to ensure proper rnani:gr,mr:nt ;,rod 

disposal, in compliance with environmental regulations and to promote public health. 

As per the letter received from Dr. S. N. Nanda, Regional Officer, State Pollution Control 

Board (vide letter no. 81/DA, dated 08/01/2025), a report on water analysis has be:en submitted. 

In his report, it has been observed that untreated urban wastewater Is being directl•t dlscliarg<:!l 
into the Jeera River at various points, leading to significant pollution of the river. 

He has advised for Installation of a treatment plant of adequate capacity for treaang th-:: 

wastewater generated from the municipal area before its disposal into the Jeera River. A cop'/ of 
the polluted water testing report is enclosed for reference. 

As per survey done by the Municipality Bargarh with our consul tant, Most of the household 
in the municipality are depend on septic tank for containment of blackwater. A Septage treatment 
plant of capacity 30 KU) is constructed at Katapali and made operational from the year 2022 to 

manage the black water (Septage) generated in and around the UtB. 3 Nos. o f natural drains with 

waste water pass through municipal area and falling at the Jeera River near, l . Law College Bargarh 
2. Nadl Pada, near crematorium 3. Balltikra . 

After the field reconnaissance, it Is proposed to construct one of pump station ne;,r weath 
center at ward No TWO and One waste 1.vater treatment plant having capacity of approx. 12 f.LD 

(as per data given by the consultant for the year 2041) to be constructed at left bank of the Jeera 

river in mouza Rungnia RI- Tora to treat the waste water generated from the Municipal are.a . The 
details of the propsed land has given below. 
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Khata No Plaot No Area VIiiage RI 
Treatment Plant 603 878 2.10 Runr:n ia Tora 

603 880 0.54 Rununia Tora 

603 881 5.61 Runonla Tora 
Pump Station 10 5147 0.05 0argarh Bargarh 

This is for your kind information and necessary action . 

Enc : 1. Analysis report of waste water sample by 
SPCB, Odisha 
2. Map of the proposed treatment process . 
3 . Land details for pump station and plant. 

Yours Fai,full~, ~ .r« 
~-0 

Executive Officer 
Bargarh Municipality 

-• ... 

Tuhasll 
0arr.arh 
13arcarh 
Burg~ 
Bargarh 

I 
I 

I 
I 

I 

I 
I 
I 
I 
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Toi : 0663-2950161 
Email :rospcb.eambalpur@ospcboard.org 

Wobslto : www.ospcboard.od lsha.gov.ln 

~ OFFICE OF THE REGIONAL OFFICE, SAMBALPUR 
~,r, STATE POLLUTION CONTROL BOARD, ODISHA 

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF OOISHAJ 
1070. Hospital Road, Modipara, Sambalpur-768002 

' j 

Lab. Ref. No. WW/ 142I01/2024•25 Date: 06.01.2025 

ANALYSIS REPORT OF WASTE WATER SAMPLE 

Name & Address of the 
Industry/ Source 

Date of Sample Collection/ 

Submitted on 

Sample Collected by/ 
Submitted by 

SI. 

: M/s. Bargarh Municipality, 
~VPO/Dlst.: Bargarh 

: 02.01 .2025 

: 02.01.2025 

: Smt. A.K. Min), DES, Er. R.K.Panda, AEE & 
Sri M, Pradhan, AES 

pH TSS DO BOO COD 
No. Location of sampling point (mg/I) Ima/I) (mg/I) (mg/I) 
1 Upstream of Jeera River o 

Bargarh Municipality nea 7.1 
Bar!larh Law ColieQe 

32 4.8 2.4 14 

2 Downstream of Jeera River o 
Bargarh Municipality neaI 

6.8 40 2.0 12 32 PHEO pada at old wateI 
Intake point 

Tolerance limits for inland surface 
5.0 3,0 water subject to pollution (IS:2296• 6,5•8.5 - min. 

. 
1982) for class B max. 

Tolerance limits for inland surface 
4.0 3.0 water subject to pollution (IS:2296· 6.5•8.5 - min. . 

1982) for class C max. 

ANALYSED BY: 

~s~I. tovrronmental Scientist 
Regional Olfice ol Staie Po!lullon 

Conrrol So;,,~. Samuar~ur. 

DY.EN~TIST 

Deputy Environmental Scientist 
Regional Office of State Pollution 

Control Board, Sambalpur 
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~~ OFFICE OF THE REGIONAL OFFICE, SAMBALPUR 
STATE POLLUTION CONTROL BOARD, ODISHA 

Toi : 0663-2950161 
Emoll :roop0b.0ombolpur@0opcb0ord.0ru 

Wobollo: www.o,oobonuf.odl,hn.nov.in 

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMA TI: CHANGE, GOVERNMENT OF ODISHAJ 
1070, Hospital Road. Modipora, Sambolpur-768002 

Lab. Rof. No. OW/143/0112024-25 Doto: 06,01.2025 

ANALYSIS REPORT OF WASTE WATER SAMPLE 

Name & Address of the 
Industry / Source 

: Mis. Bargarh Municipality, 
AVPO/Dlst.: Bargarh 

Dale of Sample Collectlon/ 

Submitted on 

: 02.01 .2025 

: 02.01.2025 

Sample Collected by/ 
Submilled by 

: Smt. A.K. Min), DES, Er. R.K.Panda, ft.EE & 
Sri M. Pradhan, AES 

SJ. 
No, Location of sampllni:i oolnt 
1 Open dug well water from Sri 

Sabyasachl Trlpathy house in 
N-W side of Bargarh 
Municipality solid waste dump 
site - 25 ft. from boundarv 

2 Bore well water from Sr 
Babulal Acharya house In N-'A 
side or Bargarh Municipality 
solid waste dump site - 130 ft. 
from boundary 

3 Tube well water from East 
side or Bargarh Municipality 
solid waste dump site - 20 ft. 
from boundarv 

Acceptable llmlts • Drinking wa ter 
'· specification: JS 10500(2012) 

ANALYSED BY: 

8'sst. Environmental Sc1entls1 
Regional Ollice of Stale PoflUlion 

Control Board. Sambalnur. 

pH TSS 
(ma/I) 

5.8 44 

6.2 22 

7.2 28 

6.5-8.5 . 

DO BOD coo 
(mo/II lmg/1) <ma/ll 

2.4 a 32 

2.2 <1 .0 8.0 

4.2 2.0 8.0 

. . . 

04¾-
DY, ENV. SCIENTIST 

Deputy Environmental Scientist 
Regional Office of Sta10 Pollution 

Control Soard, Sambolpur 
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PROPOSED PUMP STATION

PUMP STATION

PROVIDED PLOT FOR STP 
(AREA = 8.22 ACRE )
COLLECTING DRAIN 
ALONG RING ROAD (LENGTH= 5.85 KM)

GOOGLE SATELLITE IMAGE

LEGEND :

PLOT NO-4704/5004, ADIMATA COLONY,
GADAKAN, BHUBANESWAR-751017, 

Ph: 0674-2748127
Email:admin@3dvision.co.in

www.3dvision.co.in  

AR. SMRUTI SNIGDHA SAHANI
3D ViSiON

CONSULTANT:

BRIDGE CROSSING

PO-2-1
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To, 

DIRECTORATE OF PUBLIC HEALTH 

GOVERNMENT OF ODISHA 

Letter No. ,r-t V 1 /PH-BMWM- 01/2023 

The Director, Capital Hospital, Bhubaneswar 

. The Director, RGH, Rourkela 

All the CDM & PH Os (30 districts) 

The Superintendent, B.M.G.H, Chandpur, Nayagarh 

The Superintendent, IDH, Puri 

The Superintendent, Leprosy Home, Cuttack 

Sub:• Notification on rates fo be charged from HCFs by al! the CBWTDFs. 

Ref: File no-213491 dated 24.08.2023 of the Special Secretary to Govt., H & FW Dept., Odisha. 

Madam/ Sir, 

With reference to the subject and reference cited above; a notification on rates to be 

charged from HCFs by all the CBWTDFs has been notified by the Special Secretary to Govt., H 

& FW Dept., Odisha which is self-explanatory and hereby forwarded for further 

implementation at your level w.e.f. 1st September 2023. 

Encl.: Notification as mentioned above. t faithfully 

~~~ 
·/ Director, p;Afr.~lth, Odisha 

Memo No. <;p f Q Date. ~ • $ -,b :S 
Copy to MS, SPCB, Odisha for information & necessary action: 

~ .. ~~ 
Directo Publltlfealth, Odisha 

• .2-?, Memo No. ~-6 fl Date. 

Copy to DHS, Odisha for in formation & necessary action. 

~--0"0~ 
Director, Public Health, Odisha 

Memo No. S--6 7Y" Date. >", , 2-

Copy to DPHOs/DMO (MS) cum Superintendents (30 Districts) f r information & 
necessary action. 

%~-I:, 
Director, Publrc Health, Odisha 

Ql9 ~ G'l~Q 6gQ Q£J~Qi 0Q£11~~1 Q§l 

State Bio-medical Waste Management Cell . 
Directorate of Public Health, Odisho, Ground Floor, Heads of lhe Deplt. BLilding, s ubaneswar - lSl00I 

Telephone No.:- 0674-299~455, Office E Mail ID:-b wm.statece!l@o • a.gov.in, 
od1shastotebmwcell@gmail.com 

Q J Scanned with OKEN Scann 
. I 

I 

I 
I 
I 
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GOVERNMENT OF ODISHA 
HEALTH & FAMILY WELFARE DEPARTMENT 

***** 

NOTIFICATION 

PT2-HFW-MEI-BIOMED-0001-2015_~µ~~=--y.,_9-'--_H/ Dated 

Whereas the revised guidelines for Common Bio Medical Waste Treatment and 
Disposal Facilities (CBWfDFs) issued by Central Pollution Control Board (CPCB) on 
21 .1 2.2016, it is mandatory to dispose all the biomedical waste generated from a HCF through 
a CBWTDf. and discourage disposal through deep burial pits and provides for rates to be 
charged from Health Care Facilities (HCFs) by the CBWTDFs has to be decided by the State 
Advisory Committee (SAC) constituted under the Bio Medical Waste Management Rules, 
2016 in consultation with SPCB (0), IMA and with active participation of all existing CBWTDFs 
of the State; 

Whereas the SAC constituted by Government of Odisha under the provisions of Rule-
11 of the Bio Medical Waste Management Rules, 2016 on 12.01 .2023 took cognizance of the 
matter and constituted a committee under the chairmanship of the Special Secretary (PH), H 
& FW Department, Government of Odisha with the mandate of recommending a viable, 
feasible and uniform treatment charges for all the CBWTDFs in the State taking a rational 
view on the revenue received and expenditure incurred and a reasonable return on 
investment for consideration of the SAC; 

Whereas the committee so constituted , submitted its report to SAC for reviewing the 
same and recommend the rates for different categories of Health Care Facilities; 

Whereas SAC meeting held on 05.08.2023 upon considering the recommendations 
of the committee and after careful consideration of all the points raised by the CBWTDFs, 
IMA and other Government Departments, finalized the rates to be charged from HCFs by all 

the CBWTDFs. 

Therefore, it is ordered that the following rates shall come into force with effe~t from 
01 .09.2023 to till 31.08.2025, to be charged by the CBWTDFs i_n the Stat~ fr?n: different 
cate ories of both Govt. and private HCFs. In case any abnormal nse/escalat1on _in mput_c?st 
. _h9 · the committee upon the orders of Advisory committee shall consider rev1s1on 
mt e services, • 
of ra es upon representation from the CBWTDFs. 

Categories of HCF including AYUSH HCF 

6 to 29 beds 
30 to 100 beds 

-·-·······~ 

Suggested Rate 
for Odisha (In 

Rs. 

18 
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101 & above beds including manpower for Govt. HCFs (1 manpower 
for each 100 beds 22 per bed per day 

19 
Blood Bank/ Dental Clinic 2 

2. Trans 

ortation cost R 60 
Ex ired medicines includin ortation cost L 53 

Plain area Balasore, Bhadrak, Cuttack, Ganjam, Jagatsinghpur, .Jajpur, 
Districts (9) Kendraoara, Khordha & Puri 

Uneven Angul , Bargarh , Bolangir, Boudh, Dhenkanal, Deogarh , Gajapati, 
terrain area Jharsuguda, Kalahandi , Kandhamal, Keonjhar, Koraput, IVlalkanigiri , 

Districts Mayurbhanj, Nabarangpur, Nayagarh, Nuapada, Rayagada, Smablapur, 
(21) Sonepur & Sundargarh 

The disposal process of all the legacy or accumulated waste by the concerned 
CBWfDFs to be completed within one year i.e. by 31 .08.2024. Further, disposal of currently 
generated expired & NSQ drugs are to be carried in regular manner as per the rate given 
above. 

The districts are to be covered under service of the existing CBWfDFs as follows: • 

Name of the CBWTDF Districts to be covered 
M/s Sani Clean Pvt. Ltd ., Cuttack, Dhenkanal, Jagatsinghpur, Jajpur, 

Tangiapada, Khordha Kendraoara, Khordha, Navaqarh & Puri 
M/s Mediaid Marketing Services 

Pvt. Ltd ., Amasarang , Angul, Balasore, Bhadrak, Deogarh, , Jharsuguda, 
Sundragarh Keonihar, Mavurbhani , Sambalour & Sundamarh 

M/s Mediaid Marketing Services Gajapati, Ganjam & Kandhamal 
Pvt. Ltd ., Seraqarh , Ganiam 

M/s Renewable Envirogic Pvt. 
Bargarh, 8olangir, Boudh , Kalahandi, l<oraput, 

Malkanigiri, Nabarangpur, Nuapada, Rayagada & 
Ltd., Sialbahali, Bolangir Sonepur 

The concerned CBWTDF agency will implement the barcoding of Biomedical wastes 
generated from concerned units of HCF till disposal of waste at CBWfDF & tracking of 
vehicles by required hardware & consumables like Barcode sticker as prescribed by OCAC 
by which the wastes generated from concerned units of HCF to till disposal of waste. The 
whole process being uploaded into the software developed by State through OCAC. 

While bill ing for the services as per the rate schedule fixed above, GST as applicable 
will be charged extra by the CBWfDFs. 

It was also recommended to make the rates applicable for private· and central 
Government HCF also in the state. The Govt. as well as the pollution control board is putting 
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it's endeavour to maximize the treatment and disposal of BMW through CBWTDFs and 
minimise c'aptive disposal and improve the capacity utilisation of CBWTDFs. It was appealed 
to all CBWTDFs to extend their services in the districts assigned taking all the qualitative 
aspects into consideration. This arrangement will change immediately after new CBWTDFs if 
any come into operation or capacity expansion of existing CBWTDFs achieved or gap 
analysis process is completed. 

By order of Commissioner-cum-Secretary to Government 

~ 
Special Secretary to Government 
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To 

OFFICE OF THE MUNICIPAL COUNCIL, BARGARH 
Pin: -768028(0disha)Tel.No-06646-2233SS/E.Mail:bargarhmunicipl ity.eo@gmail.com 

LETTER NO.2038 

The Divisional Forest Officer (T), 

Bargarh Forest Division, Odisha. 

DATE .03 /05/ 2025 

Subject: Request for provision of Compensatory Afforestation Plantation in One-Third Arert of 

Plot No. 8355 & 8357, Khata No. 26, Total Area: Ac.1.56 dee, Mouza- Bargarh . 

Sir, 

On the subject cited above, I would like to bring to your kind attent ion th at Bargarh 

Municipality intends to undertake compensatory afforestation plantation in compl iance with 

environmental and statutory norms. 

At present, a bio-mining process is ongoing over the land bearing Plot No. 8355 & 835 7 

of Khata No. 26 in Bargarh mouza under Bargarh Tahasil with a total area of Ac. 1.56 dee (One 

acre and fifty-six decimals) and the Municipal Council, Bargarh proposes to utilize one-third 

portion of the land exclusively for compensatory afforestation. 

It is therefore, requested to take necessary steps for carrying out the plantation activity 

on the aforementioned land by utilizing Campa funds. A detailed land schedule, trace map is 

submitted herewith for kind verificat ion of the proposed site and further processing of the 

proposal. 

Your Fa~:u~ r ,{ 

~ ? -~') · 

Executive Officer, 

Bargarh Municipality 

I 

I 
I 

I 

I 
I 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERi~ ZONE BENCH, KOLKATA 

l\1isccllancous Application No.01/2025/EZ 
In 

Original Application No. 116/2022/EZ 

IN THE l\lATTER OF: 

RAMAKANTA ROUT & ORS. . .. APPLICANT(S) 

VERSUS 

STATE OF ODISHA & ORS. . .. RESPONDENT(S) 

VAKALATNAMA 

KNOW ALL to whom this present shall come that I, Shri Aditva Goval. S/o- Dr. 

Alok Goval, working as the District Collector. Bara~arh, and under the 
authority of all petitioner as directed do hereby appoint: 

VARUN MISHRA 

(D/722/2021) 

SENIOR PANEL COUNSEL 

UNION OF INDIA 

501, Nilgiri Apartments, 

9, Barakhamba Road, New Delhi 110001 

+91-9953325221 

NCT OF OELHI COURT FEE 
DLCT0003'98025280 

~"-202, 

IIIIIIIIIIIIIIIIIIIIIIIIIIIII 

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case 
authorised him:-

To act appear and plead in the above noted case in this court or in any other 
Court in which the same may be tried or heard and also in the appellate Court 
including High Court subject to payment of fees separately for each court by 
me/us. 

To sign, file verify and present pleadings, appeals cross-objections or 
petitions for execution review, revision, withdrawal, compromise or other petitions 
or affidavits or other documents as may be deemed necessary or proper for the 
prosecution of the said case in all its stages. 

To file and take back documents to admit and/or deny the documents of 
opposite party. 
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To withdraw or compromise the said case or submit to arbitration any 
differences or disputes that may arise touching or in any manner relating to the said 
case. 

To take execution proceedings. 

To deposit, draw and receive money, cheques, cash and grant receipts 
hereof and to do all other acts and things which may be necessary to be done for 
the progress and in the course of the prosecution of the said case. 

To appoint, and instruct any other Legal Practitioner, authorising him to 
exercise the power and authority hereby conferred upon the Advocate whenever he 
may think fit to do so and to sign the Power of Attorney on our behalf. 

And I/we the undersigned do hereby agree to ratify and confirm all acts 
done by the Advocate or his substitute in the matter as my/our acts, as if done by 
me/us to all intents and purposes. 

And I/we undertake that I/we or my/our duly authorised agent would 
appear in the Court on all hearings and will inform the Advocate for appearance 
when the case is called. 

And I/we undersigned do hereby agree not to hold the advocate or his 
substitute responsible for the result of the said case. 

The adjournment costs whenever ordered by the Court shall be of the 
Advocate, which he shall receive and retain himself. 

And I/we the undersigned do hereby agree that in the event of the whole or 
part of the fee agreed by me/us to be paid to the advocate remaining unpaid, he 
shall be entitled to withdraw from the prosecution of the said case until the same is 
paid up. The fee settled is only for the above case and above Court. I/we hereby 
agree that once the fee is paid. I/we will not be entitled for the refund of the same 
in any case whatsoever. 

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these 
presents the contents of which have been understood by me/us on this 

Accepted subject to the terms of fees. 

\J_,,.A~~ 

ADVOCATE 
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Varun Mishra <varun@vmchambers.com>

Re: MA No. 1/2025/EZ in OA No. 116/2022/EZ - Ramakant Rout vs. State of Odisha
Shreeya Sud <shreeya@vmchambers.com> 28 June 2025 at 17:35
To: Sankar Pani <sankarprasadpani@gmail.com>

Dear Sir, 

Please find attached the compliance affidavit in the captioned matter. Kindly note this will be treated as the proof of
service of the same.

Sincerely

Shreeya Sud, 
Associate, 
VM Chambers,
501, Nilgiri Apartments,
9, Barakhamba Road, 
Delhi, 110001;
D-6, BJB Nagar,
Bhubaneshwar, 751014
Mob: +91 9810392431

[Quoted text hidden]

RAMAKANTA ROUT final.pdf
6297K

6/28/25, 5:36 PM Tribune Legal Mail - Re: MA No. 1/2025/EZ in OA No. 116/2022/EZ - Ramakant Rout vs. State of Odisha

https://mail.google.com/mail/u/0/?ik=6089c60f3a&view=pt&search=all&permmsgid=msg-a:r2761167945346181118&simpl=msg-a:r276116794534… 1/1
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https://mail.google.com/mail/u/0/?ui=2&ik=6089c60f3a&view=att&th=197b66e053cf4b4f&attid=0.1&disp=attd&realattid=f_mcg728lj0&safe=1&zw
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